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stations. The reason is that the level
crossing gates near the station are
often closed on account of the passing
trains. This results in jamming of
trafic on both sides of the gates. It
has often been noticed that sometimes
for a considerable length of time the
whole traffic remains at standstill.
People have to undergo great incon-
venience due to this state of affairs. I
have myself seen it happening very
often at Unnoao and Chilbila stations.
Construction of underground or over-
head bridges would solve this problem
and traffic would begin to flow
sm~othly.

Yesterday Shri Tandon drew the
attention of the House towards the
question of corruption in this depart-
ment. In this connection special orders
should be issued for the goods clerks
at least so that their wilful doings
may be checked. People have to face
many difficulties due to their attitude
in getting wagons.

A new thing which we all might
have noted is about attack on the
people in the running trains some-
times resulting in murders. Arrange-
ments of safety should therefore be
made on all trains just as they have
been made on some of them. Even
trains with armed guards are not
immune from thefts and assaults. The
Government must take immediate
step to protect the people from such
assaults.

Many hon. Members thought that
this department was entirely a public
utility department, But they probably
do not realise that besides being a
public utility department, it has to
stand on its own legs. It has to
organise things in such a way as to
be financially independent. Therefore
many of the criticisms levelled against
this Department by my friends are
not in fact correct. It is necessal‘y that
besides carrving on work in the soirit
of public service it should also aim at
being a sound commercial prooosmon

Mr. Sveaker: I forgot to clarify one
thing before. Demand No. 4 and the
cut motions thereto are to take practl-
cally the whole of today. That is the
only demand to be discussed. Am I
right?

Shri A. K. Gopalan
Yes.

Mr. Speaker: I would like to reserve
half an hour for the Minister.

The Minister of Railways and Trans-
l)on (Shri L. B. Shastri): Yes.

‘Mr. Speaker: The question is as to
when I should call upon the Railway

(Cannanore):
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Minister to reply. If a Division is

going to be pressed on any cut
motion..... .

Shri A. K. Gopalan: Yes.

Mr. Speaker: Twenty-five minutes

for the Division; 20 minutes to the
Minister. That is, at 12-15, I shall call
upon the Minister to reply. So, the
time at the disposal of the House is
up to 12-15.

JOINT COMMITTEE ON PAYMENT
F SALARIES AND

ALLOWANCES
TO MEMBERS
Mr. Speaker: Some hon. Members

enquired from this side as to what
the quorum of the committee in res-
pect of Members’ Allowances would
be. The quorum would be five. The
Committee consists of 15 Members,
five from the Upper House and ten
from the House of the People. I have
fixed the quorum at one-third. There
is a technicality about it. The provi-
sions made in the rules do not apply
to the special Committee which the
House has adopted by its resolution.
Therefore, I fix the quorum at five.

An Hon. Member: Any proportion
from the Council of States and the
House of the People?

Mr. Speaker: No. When a Joint
Committee is formed or when a joint
session of the House is called, it
means they merge into one another
and there is no further distinction as
Members of the Council of States or
Members of the House of the People.

RAILWAY BUDGET-—DEMANDS
FOR GRANTS—Contd.

DeEMAND No. 4—ORDINARY WORKING
EXPENSES—ADMINISTRATION—coOntd,

Shri Barrow (Nominated—Anglo-
Indians): Because of the time being
reduced. cannot we ask the speakers
to reduce their time to ten minutes
so that a larger number of Members
may be given a chance to speak?

Mr. Speaker: I should have no
objection at all, if Members are agree-
able to it. Even as it is, it is not possi-
ble to call so many of the Members
v{‘h') are desirous of speaking. It is for
them.

Shri Nambiar (Mayuram): Today,
the discussion is on the Administra-
tion. I would like to bring out certain
salient features for the Railway
Minister to consider.

[MR. DEPUTY-SPEAKER in the Chair]

The cut on the National Safeguard-
ing Security Rules has been explained

.
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already by my predecessor Mr. Amjad
Ali and I do not want to bring more
facts on that subject except to refer
to the judgment in case of one Sam-
bandham, in the S.I.R. These Security
Rules were challenged in the Madras
High Court. The Chief Justice and
another Judge decided that the
workers should be re-instated. But,
these orders have been flouted and are
still being flouted. It is with much
discontent that I have to bring that
fact to your notice. Chief Justice Raja-
mannar and Justice Venkatarama
Ayyar have decided as follows in case
No. 14078 of 1950.

1C AM.

“As the question involved is
one of right procedure to be follow-
ed in exercise of the powers con-
ferred under the Safeguarding of
National! Security Rules and as
the rights of the petitioner have
been clearly infringed. this is a
fit case in which the Writ must
issue.”

That is the judgment which was
delivered as long ago as 1951. Novem-
ber 12th. In spite of that, till date,
this worker is not reinstated.

No“ oaly that. It is stated that there
are ca'y a few cases like this, but the
hon. Minister in his reply has already
stated there are 190 cases of dismissal
and about 80 cases of suspension
which have been standing for the last
two and a half years. If this sort of
treatment is meted out to the Railway
workers even in spite of the High
Court’s judgment, it means that the
railway officials are not prepared to
hear even the verdict of the High
Courts and they dismiss the workers.
They have got the Preventive Deten-
tion Act to catch any man in the street
and put him in the jail. and after
putung him in the jail. if the railway
worker comes back, they say: you
‘have no work at all; you are suspended
and you are dismissed. This_sort of
atrocity. this sort of illegality must
end. Therefore, I am prepared to
appeal to the hon. Minister and his
Ministry ‘hat they must try to see
that this sort of injustice is not done,
and that politics cannot be made a
weapon to attack the Trade Union
movement. All these workers are
trade-unionists. They have been carry-
ing on the Trade Union movement.
This is the action that is brought
against. them. Therefore. I say, that it
is too late already for them to change.
14 they do not do so, this sort of thing
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" will only create discontent, and dis-

content will grow more and more day
by day and a point will come when
they will say that these people. the
workers are prepared for a strike.
There is no question of your saying
that the workers want a strike. You
are inviting the workers to a strike,
you are making the workers to go on
strike. you are forcing the workers to
go on strike, and you then say that
National Security is in danger. You
will never give him the pay he requires
or the pay on which he can live—you
will never give him that. And when
he is forced to act against his con-
science so to say, when his belly is
empty. when he has nothing to eat. he
has no other go but to tell you: we
must be given our dearness allowance
properly. But you will flout even the
Central Pay Commission’s recom~
mendations.

The Central Pay Commission is your
own born child. It is not the Trade
Union's child. It is your child. But
why do you discard it? What is the
justification for you to deny the dear-
ness allowance recommended by the
Central Pay Commission, I ask you.
Therefore, for every 20 points, an in-
crease of Rs. five must be granted. so
that he must get his proper dearness
sWowance, and there is no justification
to deny it.

And coming to the question of un-
confirmed and temporary or casual
labourers. the hon. Minister yesterday
gave a figure which is wrong. I have
to say that beeause his own figures in
the “Indian Railways”. published by
the Ministry of Railways for 1950-51
on Page 57 are as follows: It is stated
there that on 31st March, 1951, the
nimber of persons to be confirmed
were 1,11,520; number of temporary
staff under training or on probation—
23.288; number of staff on posts not
likely to be required permanently—
34.366—see. how these phrases are
used to put people under confusion—
and again. they say. number of work-
shop staff with less than three years
service—16.891. The total is 1.86.065.
Nothing has radically changed since
then. Therefore, there cannot be any
justification to say there are only
96,000 men. It is about two lakhs.

Then, ‘here is this obnoxious system
of casual labour. The casual labourer
gets only Rs. 1/4 per day, for 26 days
only in the month, whereas the ordi-
nary worker who is in the pay-roll of
the railway will get at least a mini-
mum of Rs. 70. The casual worker
gets only Rs. 44. In order to circum-
vent the recommendations of the
Central Pay Commission which



1273 Reilway Budget—

guarantees him at least a minimum
of Rs. 70, this casual labour system
has been introduced whereby he is
given only Rs. 44 a month. And in
order to circumvent the payment of
even this Rs. 44, certain sections of
the railway have been handed over to
the contractors. For instance, railway
men who were actually working in
the Railway Refreshment Rooms have
bzen handed over to the contractors,
and you can imagine what sort of
thing they will do.

So, in all respects, there is a poliecy
agains* labour. That policy is to crush
the worker and make him work the
maximum, to give him less pay and
get the maximum work. If he asks for
anything. you then say he is not serv-
ing the interests of the country and
hit at the worker. Therefore, I say the
temporary and casual labourers who
come to about two lakhs must be
mmediately confirmed and there can
be no justification to refuse it. I know
there are vacancies still.

Apart from this, I can point out to
you that more work is being extract-
ed—a heavy work-load by various
methods. The leave vacancies are not
filled up and the existing workers will
have to work more. The Factories Act
has been cancelled so far as loco
sheds are concerned. Therefore, at five
o’clock he cannot claim to go out of
the workshop. He is asked to finish his
entire work and then go. I can give you
an instance. In Golden Rock. there was
a system for late work till nine o’clock,
which has been reduced to half past

seven so that they cannot go out in .

time even if they have any urgent
work at.home. There is no leave
vacancy, and they cannot get leave.
If they do not work beyond half past
seven, they are treated as absent.
Then they are charge-sheeted and dis-
missed. They are therefore between
the devil and the deep sea.

This sort of tortuous method, of
extracting work by force, is going on.
You cannot expect any cne to co-
operate voluntarily in the circum-
stances. You must seek the voluntary
co-operation of the nine lakhs of rail-
way workers working on 33.800 miles
of railway line, day in and day out.
Can you expect suchk  co-operation
without seeing the psychology and the
mentality of the workers? So, you must
change your methods; then only you
can get voluntary co-operation. That
is what I am trying to say.

Mr. Deputy-Speaker: The hon.
Member will kindly address the Chair.

Shri Nambiar: Now I would request
through you to prevail upon the hone
Ministers and the Members on the
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other side that they must see that the
workers’ interest is not only safe-
guarded. but.........

Shri Borooah (Nowgong) Let him
speak in English

Mr. Depnty-Spenker: The hon.
Member is speaking in English, but he
must speak a little slowly.

Shri Nambiar: Unfortunately, I do
not know Hindi. The point is that the
Trade Unions, the Railwaymen’s
Unions are not encouraged They want
a -Trade Union of their closed shop
system. The Trade Unions which do
not represent the workers. but are only
on paper are recognised. but these
Unions which are really the Workers’
Unions are not recognised. I will give
you an instance. The South Indian
Railway Union has got a membership
of 20,000 and recently on the 3lst
December there was an election for
the co-operative credit society in
which all the nominees of the Union
vere elected. That Railway co-
operative credit society run by the
railwaymen transacts about Rs. 70
lakhs of business every year. and
that organisation is controlled by the
Labour Union. Then there is the
Labour Union of railway workers,
which they would not recognise. It is
a mighty Union. they would not
recognise it. because then their whole
principle is lost; they want only paper
Unions to be recognised; they do not
want to recognise genuine Unions.

Then there is a canteen in the rail-
way workshop; there they wanted an
election. The representatives of the
Labour Union ‘'were elected in that;
then also they would not recognise
that Union. In their canteens. the tea
was given at eight ozs.; this they have
reduced to six ozs. and then they say
that the Labour Union is responsible
for the reduction. When there was an
agitation. they were at last forced to
increase it to seven ozs. I want to tell
the hon. Minister that this is not the:
method to run an administration.
They must know what is what. They-
must study the workers’ condition,
and then only they will know. We
are running the biggest industry. a:-
nationalised industry. We here. about
500 persons are responsible for seeing
to it that it is done properly. without
any quarrels every day. without any
Strikes every day, and without any
stonpages everyday. That is the point
which T want to drive home to the
hon. the Minister for Railways. There
must be a complete change in their
outlook. ’

Then. I come to the condition of the
workers, and their pay-scales. The
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station master, or a clerk ar a points-
man whq works, wherever he may be,
is not given sufficient encouragement.
The Central Pay Commission said
‘Give higher wages.” But they would
not give higher wages. They would
say ‘It is not the Pay Commission’s
policy that we are to follow; it is left
to the arbitrary will of the officials’,
and the officials are also against the
interests of the worker. The officials
will say “That is nothing, we shall
give the minimum possible, because of
economy.” When- the recommendations
of the Central Pay Commission are to
be implemented, the economy ques-
tion comes. But when the work is to
be done, the argument comes “That
is a nationalised industry, it is demo-
cracy, it is a republic, therefore you
must sacrifice.” In this way every
stick is being used against the worker.
and every interest of the worker is
suppressed. I am afraid, this sort of
thing will add to calamity. Therefore,
I appeal to the hon. Minister to look
into this matter.

Then. take for instance, the hours
of working of the running staff. the
driver. the foreman etc. These things
may appear like French to certain hon.
Members. on the other side. because
they only travel in the first class or
air-conditioned coaches. they do not
know what is meant by the footplate
of the engine. That is why they want
me to speak in English, because this
is ot a language which they can
know. The point is this. When the
driver or foreman works for twelve
hours according to the’ rules. e has
got a right to claim rest, but they
would not give him rest. They say
“You are in the middleway between
two stations. if after twelve hours of
duty. you stop the train here, then the
train will block the line, therefore
work till you reach the next junction.”
So. he works for another two hours
till he reaches the next junction. Then
they say “Unfortunately. there is no
perscn to relieve you in this junction,
therefore work for another two hours.”
And so. the workman has to work for
- another two hours. Then if after
16 ‘hours of duty. he says ‘I cannot
work further’ and he gets out of the
footplate. down comes the charge-
sheet ‘Show cause why you should
not be dismissed from service.’ T can
quote you hundreds of instances like
that. If there is any difficulty after
16 hours of work. some accident hap-
pens because of overwork. then the
policeman comes and arrests him say-
ing ‘You have sabotaged the railway
system.” The driver or foreman, has
not only got to work without food,
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and without rest, but he must go and
hang on at the district magistrate’s
court, and answer why there was an
accident at point No. so and so
between such and such stations. He
has to reply to the chargesheet against
him. He has to vindicate his griev-
ances somewhere, before the railway
administration. He has to tell the
magistrate that this is the situation.
All this accident is due to overstay.
That they cannot understand. The
only question is “Why should there be
an accident?” As I have already men-
tioned, a_number of accidents have
been going on in this country. I sub-
mit that all this is because the rail-
way workers’ interest is always by-
passed, they are made to overstay.
The hon. the Railways Minister wmay
think that I am simply piling up com-
plaints onz over the o‘her. But I sub-
mit. that though I am a representative
of the Trade Union. I am a represen-
tative of the people too. because the
passengers. the people also have got
confidence in me. besides the railway
workers. Therefore it is my duty to
see that everybody’s interest is safe-
guarded. that of the workers and of
the passengers. It is with this con-
sciousness and responsibility that I
appoeal to you as a representative of
the worker and the people, that I shall
come and 3it with you and see that
vour mistakes are rectified. My point
is that this victimization should end.
These 200 or 300 persons who are dis-
missed under the National Security
Service Rules. must be taken back for
duty. and their interest also must be
recognised. Also. the recognition of
genuine Trade Unions must be con-
sidered. and the worker’s pav-scales.
the annmaiies. the ore-1931 difficulties
etc. must be looked into. All this can
be done with the help of the Trade
Unions. And then you can see, that
some improvement can be there in the
Railway Administration. If not, T can
assure you. and I can warn you that
the railways cannot go on at this rate
for ever.

Shri Venkataraman (Tanjore): 1
must enter a very strong caveat
against some of the vemarks that my
esteemed friend Mr. Nambiar has
made in respect of the Trade Unions
relating to the South Indian Railway.
Every person is certainly entitled tc
so!! hig wares to the best of his ability.
and Mr. Nambiar being associated
with the Railway I.abour Union of the
South Indian Railway is certainly
entitled to say ‘Mine is the best Union,
and- therefore all the facilities should be
given to my Union.’ Unfortunately,
ewvhen he tries to throw dust on other
people’s eyes, he not only wounds the
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susceplibilities of others but makes
them reply in as severe a language as
they are capable of, if not as hard as
the speaker has wused. The South
Indian Railway Labour Union, for
which Mr. Nambiar has put forward
a very strong plea for recognition, has
been responsible for several acts of
violence and sabotage, as it will be
evident from the instances which I
am going to cite just now, and there-
fore the Railway Administration has
withdrawn its recognition. I do not for
a moment care what the Railway
Administration has at the back of its
mind. But certainly I do care, that
when our workpeople are being
attacked. and when our workpeople
suffer as a result of certain activittes
of a rival Union, then we have to pro-
tect ourselves against the continuance
of such voilence and sabotage.

There are two other Unions in the
South {ndian Railway, the Workers’
Union and the other the Employees’
Association.” The respective member-
ships of these associations has been
such as to make the Railway Adminis-
tration recognise them. I will only
quote you one instance of the manner
adopted by the Railway Labour Union
of the South Indian Railway during
the strike of 1949. In contravention of
the decision of the All-India Railway-
men’s Federation, which by no means,
Mr. Nambiar would say. is a paper
organisation or is one which has been
sponsored by the Railway Administra-
tion. and in contravention of the
directions of National Federation, the
South Indian Railway Labour Union
went on strike, while the other Labour
Unions which were affiliated either to
the National Federation or to the All-
India Railwaymen's Federation re-
fused to participate in a strike which
was illegal. What did the members of
the South Indian Railway Labour
Union do? In order to prevent the
workers who followed the directions
of the All-India Railwaymen's Federa-
tion. from attending duty, they
obstructed them., and used acts of
violence: in one case, actually. when
one of the members of our Railway
Labour Union was going for work, his
cap was pulled out, and they spat on
him. I ask will any administration
allow such a thing to happen? Will
any administration tolerate such a
thing happening? If they do it. then
what would happen to the several
workers who want to follow the direc-
tions of their legitimate Trade Union?

I will immediately refer to a very
important decision which was given
by the District and Sessions Judge.

58 PSD
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Pudukottai in the Tiruchirapally Con-
spgaacy case. This is what the Judge
said.........

Shri Nambiar: It is sub judice There
is a petition before the High Court.

Shri Venkataramam: I am quoting
from a judgment and I am entitled to
quote it. This is what the District
and Sessions Judge said—I will leave
the other matters which are not rele-
vant—: “...secondly, to commit mis-
chief by fire to railway properties
including the permanent way”. This is
one of the charges and the findings
are these:

“The Judge discussed Ex. P. 49
the minutes of the secret meeting
held on April 25, 1949 where the
programme for the celebration of
May Day was finalised and stated
that what was decided at the
meeting was regular mobilisation
of the workers’ army with all the
weapons and......

Mr. Deputy-Speaker: Order, order,
the hon. Member will resume his seat.
Is it contended that it is under
appeal?

Shri Nambiar: Under appeal, Sir,
the whole thing. He has mentioned
about certain persons who have noth-
ing to do with the railways also. The
whole thing is wrong.

Mr. Deputy-Speaker: That is an-
other matter. As 1o sub judice, if a
judgment is made by one court and
if it is under appeal, it becomes an
inchoate judgment. It is not a flnal
judgment, If the hon. Member refers
to the judgment in relation to persons
who have not vpreferred an appeal.
certainly he may do so.

Shri Venkataraman: I wish to sub-
mit this. In so far as certain findings
are come to by a court in respect of
a certain organisation whose recogni-
tion is now agitated before this House
as a case of victimisation, as a case
in which the Railway Administration
does not want to recognise the Union
for political considerations, I am
entitled to rely on this observation
relating to the organisation, though it
may be sub judice is so far as it re-
lates to the persons who have filed
appeals. Anyway I do not want to
carry a legal argument over this™>
matter. Suffice it for my purpose to
state that the wounded dignity. the
wounded vanity, with which my friend.
Mr. Nambiar, spoke in th%gguse is
not at all sustained by thg- uct so
far as the. South Indian Railway
Labour Union is concernedr~None of
us, being trade unionists- ourselves,
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want anybody to be punished; none of
us want that there should be any mis-
carriage of justice or that any worker
should be discharged without having
an opportunity of his case being put
forward properly and inquired into.
But we cannot at the same time allow
the continuance of such members as
are likely to sabotage or likely to
injure the other workers. I do not care
even with regard to railway property;
Government are strong enough to take
care of themselves. But I am worried
about the other Labour Unions. If
other workers’ lives are in danger, if
they are going to be threatened just
because it does not suit their political
» philosophy to have another Union with
a different ideology, I must crave the
protection of the Government against
the onslaught of such rival Unions. 1
therefore submit that the so-called
action taken by the Railway Adminis-
tration with regard to the discharge
of certain persons may or may not be
justified, but this House is entitled
only to lay down a procedure for the
consideration of those cases. Should
not these people have a fair trial? Do
they have it under the disciplinary
rules? This is a matter which has
been agitated by the All-India Rail-
waymen’s Federation and a certain
agreement has been come to with the
Railway Administration. The agree-
ment is this, that whenever discipli-
nary action is sought to be taken
against a railway employee, the person
should have an opportunity to explain
his conduct. He must have a charge
and that charge he has an opportunity
to explain. It is not only that he gets
an opportunity but he should be
allowed to be represented by a trade
unionist. This. we consider, is a great
concession that we have wrung out of
the Railway Administration. We,
trade unionists, may or may not be
workers. Great stress was laid by the
administration that only a worker
could represent another worker in
these proceedings, but after consider-
able argument the Railway Adminis-
tration conceded that a trade unionist,
be he a worker or not, could represent
the worker against whom a charge had
been filed. If as a result of this inquiry
a certain decision has been taken,
there are normal channels of appeal
provided, and in the latest agreement
, with the Railwaymen’s Federation the
Government have said that in the last
resort if the Railwaymen’s Federation
and the administration are not able to
come to an agreement, the matter
may then be referred to a Tribunal.
Objection was taken on the other side
that the Railway Administration re-
served to itself the right either to

“know that
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refer or not to refer. I would invite
my friends’ attention to the law on
the subject as it obtains with regard
to other industrial undertakings. The
Industrial Disputes Act says: “If in
the opinion of the Government (the
appropriate Government) an indus-
trial dispute exists, then it may
refer...”. So that if I have a dispute
with an ordinary private individual, a
private capitalist or a private em-
ployer, it is not obligatory on the part
of the Government to refer every one
of these disputes to this Tribunal but
only if the Government is satisfied

_that there is a case for reference to

the Tribunal. The same -concession
has now been accorded to railway
workers also; if in the opinion of the
Government an industrial dispute
exists then that dispute will be refer-
red to the Tribunal.

Then take another case. After a
decision has been come to by the
Tribunal. will it be binding? The
Industrial Disputes Act provides that
so far as one of the parties is Govern-
ment, then if the Government aoes
not want to abide by the decision of
the Tribunal by reason of its repercus-
sions on the community as a whole,
then it has to bring this matter before
the appropriate Legislature. That is
the provision under the Industrial
Disputes Act and we agitated for that.
If by reason of some difficulties the
Railway Administration in a dispute
are not able to abide by the decision
of the Tribunal, we would urge—and
I am one of those who is anxious to
urge—that this matter should not be
decided by a flat of the Railway
Administration but really must be
brought before -the appropriate Legis-
lature. So far as the Railway Adminis-
tration dealing with workers are con-
cerned, I would like the House to
considerable progress has
been made in respect of disciplinary
action and proceedings, by -the All-
India Railwaymen’s Federation and
that deserves the support and also
the applause of the people and the
railways throughout India.

I want to refer only to one other
matter with regard to this debate and
that is about stores. We have made
commendable progress in respect of
the stores purchases which have been
made for the railways. The total
stores purchase is about 80—100 crores
per annum and actually in the year
1950-51, it was 8159 crores. Out of
this nearly 63-22 crores have been
from indigenous sources and the im-
ported stores are only 18:37. Even out
of these 18:37 crores, direct imports
are only 76 crores while the others
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are purchased in India out of import-
ed stores. If we analyse further
certain things, we find that rolling
stock, track material and workshop
machinery which are not available
here have alone been imported.

We must commend the administra-
tion on the progress made. I find that
during 1951-52 self-sufficiency in track
lines has been achieved and there will
be no further imports at all so far as
these stores are concerned. Then even
with regard to the manner of making
these purchases, the Standing Finance
Committee at its meeting on the 5th
June 1951 laid down the procedure for
making these purchases. This pro-
cedure is detailed in page three. It is
unnecessary for me to explain it over
again, but what I would say is that it
reduces o a minimum the possibilities
of leakage, the possibilities of mis-
handling of our finances by anybody.
Now that a cut motion was moved on
this matter of stores purchase. I
thought I would make it clear that so
far as the stores purchase is con-
cerned. we have made very great pro-
gress and we are really to be con-
gratulated in the matter of stores
purchases rather than criticised for
it. Of course. there is the complaint
that there has been an excess of
stores. During wartime when they
did not know whaether they would get
all the stores, they had to accumulate.
Besides there were independent rail-
ways and each one started accumu-
lating stores. But now we find that
during the course of last year a reduc-
tion of nearly Rs. three crores and odd
has been effected and the rest of the
stores are likely to be absorbed. I
therefore commend the stores pur-
chase policy to the appreciation of
this House.

Shri Raghabachari (Penukonda):
At long last I have an opportunity to
stand before you in this House. Along
with many other friends I am also
new to this House. But being new or
old is not the only criterion. We have
met here for the only purpose of
making certain representations to the
Government that is ruling today as
to what the representatives of the
people feel that they should place be-
fore you. And in this particular
matter I must express my apprecia-
tion of how the Railway Minister has
impressed on my mind. I have felt
him as not a very fussy or a busy sort
of man: quiet. and yet, it looks to me,
quite serious in his business and his
responsibilities. I noticed it parti-
cularly when he mentioned the other
day that the points that we make for
co-overative  suggestion not only
would be noticed carefully by him and
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h;s staff, but that he would later
expect to intimate what action he has
taken to those Members. That is a
point on which I feel satisfied as being
the proper approach. But I only ask
him one more question. It is not given
to every Member of this House to
have had an opportunity of mention-
ing any defects or points in this
House, and, therefore, when there is
anything that a Member in his res-
ponsibility feels that he must place
before the Railway Board or the Rail-
way Minister. he should certainly
give the same kind attention and
sympathetic consideration for such re-
presentations also. And for my part,
whether there is an opportunity here
or not, I intend, when I feel that there
is anything that must be brought to
his notice. to do it, not necessarily
through the Parliament but outside.

We have met here. and it is my
purpose only to say what as a re-
presentative of the constituency from
which I have come I have to say,
rather than enter into any discussions
of policies of one party or the other.
It is an 'unfortunate impression that
has been left on my mind that the
discussions often lose much of their
value because of the temper and
emotion and the consequent unbalanced
approach. It is a pity that whenever
the question of Hindi comes up, a
section goes on shouting against the
other. [t is most unfortunate. I would
tell even the greater majority on the
Government side or those sympathisers
of Hindi that it would not do for them
to go on thumping and creating noise
and shout Hindi-Hindi even when a
man says “I do not understand it”. It
offends the other section of the Mem-
bers. And the first quality of a gentle-
man must be not to offend his oppo-
nent. Therefore. I respectfully submit
to the Members of this House not to
have that attitude of coercing others
and gloating over it. You must take
us as part of yourselves and help us
to understand your language. We will
also make an effort to understand
your language. When we have learnt
a foreign language. do you think we
are unable to pick up and understand
your Hindi? It is after all a very easy
language. It is not that. but it is the
attitude behind it. Do not force it on
us. And do not gloat over it.

I will now come to the point—the
real matters with which we are con-
cerned now. I only wish to make sug-
gestions about things which I think
are relevant or necessary. The
most important matter is corruption
and how to root it out. It is very easy
to say that it must be rooted out. It
is also easy to say that it exists. This
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corruption is a heritage from the pre-
vious Governments, and it is a herijt-
age of our poverty also. How to root
out corruption is the question. You
ask for our co-operation. We ask that
you enforce your authority and root
out corruption. My suggestions are
these. The whole administration must
be firm. There must be a definite
understanding that the employee and
his Unions and groups may agitate for
better emoluments, he may ask for
living wages. and all that; but when
it ccmes to the question of his .being
found to be busy with corruption,
there must be strict enforcement of
punishment. In fact what appears to
have happened oftentimes is the diffi-
culty of tracing the man and proving
him to be a corrupt fellow. That re-
lates to the procedure. You want to
frame charges; there are rules; there
is need for evidence; there are regula-
tions to be followed. And then there
are the Unions and groups that agitate
against action taken and all that kind
of thing. Though procedure is neces-
sary in any public service, it ought
not to be the only criterion. I would
make one suggestion. We are all res-
. ponsible Members of this House, There
are 500 of us here, and we represent
the administration. and we have a
responsibility to root out corruption.
Let us keep an eye on the railway
staff and the employees in those parts
of the country from which we come.
If a Member feels and is reasonably
certain—I am sure in this case there
is some risk involved: a Member
might be carried away by his own

impressions against this man or in
favour of that man—but I expect

every Member to act with a sense of
responsibility- —if he feels that there
is a corrupt officer. if he feels that the
corruption is much talked of in the
public. he must make enquiries,
satisfy himself. and bring it to the
notice of the Minister. And my sub-
mission is that if half a dozen im-
partial men unconnected withr the
administration make a complaint of
that kind against a particular in-
dividual, that must be sufficient prima
fecie ground to institute an enauiry.
And as one of the Members of this
House I give this assurance, -that so
far as employees in my constituency
are concerned. I will try to keep my-
self in touch with them and tell them
that a change has come over the
country, that they cannot afford to be
the old lot of people. that we are there
to keep a watch over them, and that
we warn them of the cor%;é’quences of
corruption. That is the bnly way in
which we can ultimately root out
corruption. Mere talk is of no use,
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Then 1 take up the question of
overcrowding. Some hon. Members on
the other side would interrupt and
ask: “Have you ever travelled in the
third class?” I would tell them: I
have always travelled in the third
class, except when circumstances, or
long distances, or there is somebody
else to pay—when I have gone in the
upper class and not in the third class.
I have always travelled in the third
class, but whenever illness compelled
me, I travelled in the - intermediate
class. The lot of the passengers is
awful. I can tell you that the inter-
mediate class is much worse than the
third class. Therefore, I wish to make
a suggestion as regards the only way
of preventing overcrowding. You
should increase the number of trains—
not the through or long trains, but
the trains which run from junctions
to distances up to 50 or 60 miles—
shuttles. Bring them to the pre-war
level. Even that will not do, because
the population has increased. and the
travel habits also have spread. There-
fore. bring in as many of these trains
as possible, and put a few more com-
partments in every train. More than
that, I wish to make another sugges-
tion. On every train that runs between
two distant places, please put up one
or two bogies and say: “This is for
intermediate stations only”. You now
find a man at the last minute rushes
into any compartment. and it is zs
difficult for the man inside to get out
as for the man outside to get in.
Therefore. see that only intermediate
gravellers enter these reserved com-
partments, Have you seen what hap-
pens in the local trains in Bombay?
You will find that the train stops at a
particular place, and the milkmen get
into a compartment. and it stops at a
particular place, and fishermen get
into a compartment, and so on: they
wait there., they get in. and they get
out. This habit can easily be formed.
Instruct your station staff as regards
these bogies: for intermediate stations,
and that .would avoid a lot »f over-
crowding.

They should consider the feasibilitv
of that thing. Then as regards this
overcrowding, if they have more of
these Janata trains for long distances
and you provide more conveniences
and amenities, people instead of going
today might prefer to travel tomorrdw.
After all everybody is not on official
business. He will choose a convenient
day for travelling. For my part I tell
you I have never travelled in the night
train except under compulsion. Night
travel is awful. Therefore, these are
suggestions that I would make for
avoiding this overcrowding in trains.
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And then I cecme to corruption. One
thing I may tell you and that is this,
Corruption is more in the traffic
department, in the supply of these
vehicles, for goods and things like that.
It is quite possible to root out corrup-
tion. My only suggestion would be
“Please keep an extra eye over that
section of the employees”. And then you
will find that the check would easily
come because they will know that
there is a watchful eye over that
matter. That is about corruption.

Then I shall make some suggestions
as regards the opening of new lines. 1
will request the Member for Railways
to see that Rayadung is connected
somewhere at a convenient place to
the Bangalore-Poona line because the
people there have to walk nearly 60 to
70 miles to see a train, not to talk of
catching a train. And there are
hundreds and thousands of people who
have not had the opportunity to see a
train even. I will give you an instance.
When a bus for the first time came to
Harapanahalli. people there shoutzd
“chikraily’ ie. a small train. As
students we know that railway were
introduced as ‘benefit’ by the British
rule. They did that wherever they
wanted some military stations to be
kept. For the same military reasons,
too you have put in new lines at some
places; vou should not forget to op=n
other lires: where there are no com-
munications at all and people bave to
suffer all sorts of inconveniences.

Then you know that we have a
number of these level crossings and
you know the kind of accidents that
take place and the amount of damages
.that the Government would be called
upon to pay.-I have myself been con-
nected with a few cases not only in
proseculions against the employees
but also with other cases. My one
suggestion is “why do you not make
all the gates open across the railway
lines?” You should see that such
measures are taken as would reduce
the risks of accidents. There is now a
shuttle train up to Anantapur. Continue
it up to Guntakal or at least Pamidi.
‘That would relieve crowding also.

Then about Anantapur. It is a fairly
‘big place. It has a Municipality. There
are so many officials and others who
have to reach their offices in time.
‘But unfortunately the train that passes
in the middle of the town arrives
between 11 to 11-30 and sometimes it
is late—when ievelcrossing gates are
closed thus causing considerable in-
convenience to the public at large be-
cause all traffic is blocked for about
20 mirutes snd sometimes even more.
Therefore, you kindly see why an
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underbridge or something of that kind
is not built in that place.

Therefore my request is that all
these things must be looked into and
as I said the Railway Minister has
impressed me about his serious
mindedness. I expect that instead of
mere lectures or talks for appeal and
co-operation, the real thing is that
action must be seen and be shown and
our Railway Minister has said “Judge
me by my actions”. I shall very gladly
be here to thank him when those
actions have materialised and we will
also help him to materialise some of
those actions.

Shri B. N. Misra (Bilaspur-Durg-
Raipur): Sir. I thank you very much
for giving me an opportunity to speak
before this House on this subject. I
make a confession to the House that
I am a new man to this line and my
life or my age in this House is only
about a month or so. I come frrm
Raipur i.e. Madhya Pradesh. So I
will reveal the difficulties and pro-
blems experienced in our part of the
country by the people. .

I will deal with the question of
opening up new lines in Madhya Pra-
desh. If you look to other provinces,
you will find enormous railway lines
existing. But in Madhya Pradesh that
is not so. I am informed and I am sure
that the survey of the new line starting
from Raipur to Jagadalpur—Bastar
and joining towards the Madras
boundary has been completed and I
do not find any sign or any report to
show that that line will be taken up
and the construction will start sooner
or later. As you know this new line
will pass through Bastar which is an
area rich in mineral resources. By
the opening of this new line the rich
mineral resources which are there at
present will be brought into use and
that will go a long way to add to the
wealthr of the nation. I am sorry ta
say that this area of Bastar and
Jagadalpur although rich in minera!
resources, is a very backward area for
lack of communication. We have gol
people at some vlaces who have not
seen even a railway engine till now.
And fortunately or unfortunately we
have not a Member of that calibre in
this House itself.

The second thing is that looking o
the railway lines which are at present
in existence in U.P.. Bihar and in
other parts of this country, I mav sav
that if one looks and has a glance
through the map one«will find sn
manv railwav lines there, While in
Madhya Pradesh, there are a very few
lines which can be counted on one's
finger tips.
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Then there is the question of
wagons. I have seen that if the Rail-
way authorities are approached for
wagons the common reply given- is
that they are short of wagons. But
I think that is not exactly the position.
The reason for the wagons not being
available is that wagons are lying at
junctions ¢: big stations for an undue
jength of time. Efforts should be made
by the Railway Administration to ree
that if a loaded wagon comes to a
station it should be unloaded within
a specified time and after unloading,
1 should be immediately sent to the
other station which is in need of it.
If this is done much of the difficulties
of wagon shortage will be eliminated.
The only thing the administration has
to do is to ensure the quick movement
of the goods wagons from one station
to another.

1 now come to my next point.
Though our important places like Rai-
pur, Bilaspur, Drug and other places
are on the main Howrah-Bombay line
we find that no Janata Expresses =re
run on this route resulting in an acute
overcrowding in the Bombay Mail
running between Howrah-Bombay.
If Janata Expresses are run, if not on
the entire route, at least hetween
Howrah and Nagpur, that will solve
the difficulties of the passengers travel-
ling by the Mail.

We hawe been hearing that previ-
sion must be made for the amenities
to the passengers. Well I would like
to mention that there is no shed for
the passengers at Raipur, Bilaspur arnd
other stations. Recently, of course, a
shed was constructed at Bilaspur over
one platform but at big junctions like
Raipur and other places which are
business centres as well as traffic
centres sheds have not been con-
structed. The reason for this is best
known only to the administration but
1 would say that if steps are taken. 1o
construct these sheds it will solve
many other difficulties apart from
helping the passengers.

I have seen that the railway servants
who travel not only in that line but
also on so many other lines where I
had the occasion to go, go in the I
Class compartments. I have found
that even sweepers and other lower
grade servants go by that Class. And
not only alone, they take their dogs
with them. .When questioned the only
explanation which comes forward -is
that they are, railway servants and
they have got that much facility.

Agaln on the question of passenger
smenities, I would suggest that at all
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those stations where the mail trains
stop if the height of the platform were
raised it would be of great help to
the passengers.

11 amMm.

For the last few days I have bcen
hearing that I Class should be abolish-
ed. I for my part fail to understand
the criterion for the abolition of this
class. There are different kinds of
people 'having different status and
living different types of life. There
are so many dignified and great people
who travel by this Class and if you
abolish it they will be deprived of the
comforts of travel. The provision of I,
II. Inter. and III Classes also counts in
giving accommodations as well as
amenities to the passengers. There-
fore. I personally do not agree to the
abolition of the classes.

Pandit L. K. Maitra (Nabadwip):
You do not want a classless society?

Shri B. N. Misra: You may be there,
but I am not.

Then complaints are entered in the
complaint books kept at the stations.
There are people who write so many
complaints in that book. From my
own experience I have found that not
one of my complaints written in the
complaint books has beer taken note
of by the authorities. If you want to
complain about a railway servant he
knows that no action will be taken
on the complaint. and that it will just
remain in the book. and therefore
your personal complaints go unheeded.
The railway authorities should be
very strict in this matter and should
see that the complaints entered in the
complaint books are thoroughly investi-
gated. Otherwise there is no meaning
in maintaining a complaints book in
the form of big registers with com-
plicated forms.

As regards the payment of com-
pensation or damages to the business
class whose property is lost in transit
or in storage, the duration taken by
the investigating officer is too long.
Some times it takes a year and that
brings dissatisfaction to the aggrieved
party. I would only suggest that as
soon as a notice for damages is
received by the railway authorities
from an aggrieved party there should
be a time-limit set—approximately,
and not rigidly—within which the
railway should conduct an investiga-
tion and conclude a obrivate settleinent
of the damages or give a reoly saying,
“According to our investigation we are
not wrong—you may go to the law
courts”. At present we have to weit
for so many months and sometimes
years to get a reply like, “We cannot
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do. anything in the matter”, or “There
can be no private settlement between
us and therefore you are at lfberty to
go to the law courts”. This brings
dissatisfaction to the business class
and results in inconveniences to threm.

While there has been a hue and cry
asking for so many amenities, facili-
ties and comforts for the travelling
public, has there been any demand
from any quarter to see that the rail-
way servants who are doing their
duties, who are working for the nation
do not suffer, to see that they have
proper housing and other facilities? I
would request the Government ‘o
appoint a Committee to enquire into
the difficulties or inconveniences
suffered by the railway employees.
Recently the Prime Minister had been
to Kharagpur. He saw the quarters of
the railway employees and he said they
brought shame to the railways and to
the humanity. So, I want to xnow
what arrangements have been made
for the provision of accommodatinn
which  will be suitable to railway
employees. The Railway Budget nas a
big surplus. I wish that a major portion
of it is spent for this purpose. It is
a fundamental fact that if the railway
servants are properly paid, housed 1nd
fed. they will put in even more work
and this corruption about which a hue
and cry is being raised both as regards
railways and general administration
will disappear. All these difficulties
are due to the fact that the railway
employees are under-paid and lack the
necessary money for a decent exist-
ence. Corruption is the natural resuit
of this,

Shri U. M. Trivedi: I have moved
certain cut motions today. I had given
notice 6f many, but only two have
been moved by me and I am thankful
to the Members of the Opposition for
not pressing theirs in respect of one
of my own cut motions. One motion
deals with the question of the restora-
tion of the train which used to run
between Ajmer and Ratlam in pre-
war days. That train was in existence
since 1908 and continued up to 1940.
While all over India the old trains
have been restored, this train has not
been restored. I would like to give the
House the whole story behind it.

The ex-Minister of State for Rail-
ways, Shri Santhanam. and another of
our ex-Ministers, Kaka Saheb Gadgil,
came over to Neemuch once. We were
very happy that we had two of our
Ministers on one and the same day

in one and the same place. The whole.

railway line was filled with huge
crowds. who requested the hon, Minis-
-ter of State for Railways to restore the
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train from Ajmer to Neemuch. After
felicitations that we offered him in the
railway station, we were promised
that this train will be restored in the
month of April of that year. We
waited for April; we waited for
October; we waited for the next April
and the next October; again we waited
for the April of 1952, but still the
train was not coming! My grouse, my
grumbling, my complaint is this. The
General Manager flouted the hon.
Minister and that too in no uncertain
language. He came to Neemuch. Half
the population of Neemuch went to see
him and the reply he was pleased to
give was indeed strange. He said. “The
promise was made by the Minister,
not by me. Unless and unti] I make
the premis». the train will not be
restored.” The same man continues to
be the General Manager and he has
not restored this train, simply because
it has gone into his swollen head that
this train shall not be restored. The
part of the country through which this
train runs is the meekest: it is not
famine striclzen: never complains fer
food; and enter‘ains all guests who
come there. And yet we are deprived
of this little facility, when metre
gauge trains all over india are
continunusly being restored. We are
not asking for amenities—amenities
are far away from us—but we are
asking for this facility which existed
before and ought to have been restored
to us long ago.

I approached the Traffic Superinten-
dent and the Divisional Superintendent.
They all agreed that this train could
easily be restored. With a little effort,
it could have been done. But look at
the callous attitude of the General
Manager: he has stopped this train.
About the conditions of travel. we have
seen what they are. I was rather sur-
prised to see so many Members of the
Opposition coming forward and saying
that we are now having better condi-
tions in third class. I do not know
whether they come from Utopia. I
know this much that being a third
class traveller myself, I have found it
extremely difficult to travel between
Indore and Ratlam and between Ratlam
and Ajmer. If you get into a night
train, you have to travel standing on
the footboard. There is no space to sit.
There is not even space to stand.
Children and women are lett high and
dry on the stations, simply because the:
train stops for iust two minutes, and
the Guard who is so careless does not
care to find out whether all the pas-
sengers have got in. If the men get
into the train, the women are left
out; if the women get into the train.
the children are left out, and the train
steams off. It is in such conditions:
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that we are travelling. The load has On page 37, paragraph 14, appears

been increased and where there used this statement:

to be only twelve rakes we have many
more. In one case it is 28. Notwith-
standing that, the trains are over-
crowded and despite the overcrowding
we are deprived of this train.

We have two ° trains 31 Up and
32 Down. They will gow be called
71 Up and 72 Down under the new
Western Railway system. This train
runs from Ajmer up to Ratlam and

again from Ratlam to Ajmer. The -

engine which comes from Mhow stops
there and the whole rake is lying idle
and the entire train that comes from
Neemuch stops at Ratlam—I mean the
29 Up which will hereafter be known
as 69 Up. The Guard comes and he
stops at Ratlam; the driver comes and
he also stops. If he wants to go back
to headquarters, which is at Neemuch,
he cannot. The Guard and the driver
are compelled to remain idle in
Ratlam, far away from their hearths
and homes. They are not allowed to
go back. The rake is lying idle. The
engine that comes from Neemuch is
not utilised and the iourney from
Ajmer to Neemuch is hardly of two
hcurs’ duration. Then there is a train
which comes from Udaipur »ie Chittor-
garh. In that case also. the Guard, the
driver. the entire rake. the engine—
all are idle and are not utilised and
still we are asked to swallow this
gullible story that they have no rakes
to put on the track. They say they are
short of stock; they lack engines. 1
know that the same number of engines
are available in the Loco Shed at
Neemuch and extra engines can be
made available. And yet the poor
General Manager goes to the extent of
saying extreme things. The former
Rajasthan Railway made a suggestion
that this train could be run from
Udaipur up to Ratlam but that also
was brushed aside. and the General
Manager said when the proposal was
put up. “What does the General
Manager of the Rajasthan Railway of
197 miles length know about railway
trains?” In this connection I may
inform the House that the General
Manager of the ‘Rajasthan Railway
was 3 more highly paid officer than
this General Manager who is talking
ill about him. He W taken into his
head not to restart this train.

Now I come to the question of
corruption ard bribery that is going
on in the administration. We have
been supplied with a booklet "ane-!
“Towards better conditions of travel.”

“Fans were provided on plat-
forms at twelve stations including
Dadar, Surat, Broach, Baroda,
Ahmedabad, Neemuch. Sirsa and
Hissar. Rs. 10,000 approximateiy
was spent on this account.”

There is in this statement mention
of the name of my station. The
sentence is in past tense and this is a.
resume of the works undertaken in
1951-52. May I tell the House, that so
far as it relates to my town it is
bogus. No fans have been provided at
Neemuch. I have recently come from
Neemuch; my children have recently
come from Neemuch; my servant
recently came from Neemuch and my
Private Secretary also came from there
recently. I sent a telegram to my son
to go and verify this and he tells me
that no fans have been provided. I do
not know whether this may be correct
in relation to other stations mentioned.

I now come to the question of
economy. I am a lawyer; I have to file
nearly two hundred cases against the
railways every year. 1 know where
these thefts take place and how they
take place. There is a certain depart-
ment known in the railway by the
name of Watch and Ward Devpartment.
I have always considered this Watch
and Ward Department as Watch and
Rob Department. It is this Department
whiclr is playing havoc in the adminis-
tration. In paragraph 29 (page 14) of
the White Paper on Indian Railways
circulated to us it is said that the
figure of compensation claims has risen
from Rs. four lakhs in 1938-39 to
Rs. 314 crores in 1951-52. The more
the establishment added to the Watch
and Ward Department the greater the
number of thefts that take place. In
the Rajasthan Railway which had a
mileage of 197 miles. there were only
three chowkidars. There were no
thefts; there were no pilferrings.
There was in those days no ticketless
travel—it was a thing unknown. Dis-
honesty was never practised. Any pas-
senger who wanted a ticket at any
time could get it at any time. Tt was
a pleasure to travel on the railways
then. You were treated as an honest
man; the attitude of an ordinary T.T.
was that of an honest man. But with
the integration of that railway. the
dxsh'onesty which is now being vrac-
tised all over the railways will spread
there also The three chowkidars who
were in the employ of the Watch and
Ward Department were getting a
salary of Rs. 21 per month, With that
they were honest. In their place you
are now going to provide 47 constables,
a Sub-Inspector of the Watch and Ward



3203 Railway Budget—

Department and an Inspector of the
Watch and Ward Department. The
result is that expenditure is going to
mount up. At the same time the loss
and damages which the people will
_suffer will go on increasing.

Before I sit down I want to refer to
.a matter to which the Railway Minister
himself referred. We are all talking
-of the services of the workers. We are
.all agreed that we must provide better
facilities and amenities to those who
‘work for us. But I would suggest to
‘the party which is putting forward the
cause of the labourers and workers to
.80 among them and tell them: we are

.all Indians; these railways belong to’

us and as our bounden duty we must
give up corruption—we must not try
to cheat people; we must not try to
cheat those who are our customers;
we should not unnecessarily conspire
to allow railway wagons to lie idle
when people have goods to move. The
moment a train arrives and there is
omnibus loading to be done. they
always combine together: immediately
comes the carriage superintendent
sahib or the superintendent and says:

ag &7 o faF g war 2, freTer 581

[This wagon has gone sick: take it
.away.] The trader, who perhaps is
travelling with the train, has to pay
some money for the sick wagon to
come to life. We have been noticing
this. For unfortunate people like us
wio have to live in small mofussil
stations  this "is a matter of daily
occurrence, I would, therefore,
fervently ask the hon. Minister, to
chalk out a programme fo wipe out
<corruption and bring about an amelio-
ration in the condition of the workers.
The Railway Minister also should take
pains to find out whether the Engineer-
ing Department. whichr says that it has
completed such and such work, has
actually done the work or is merely
swallowing the money. If the hon. the
Railway Minister were to pay a visit
to our side where Government are
spending lakhs and lakhs of rupees,
he will be surprised to find that the
amenities supposed to have been pro-
vided are non-existient. Mine is not
the only place where this is happen-
ing; it is happening all over the
<country.

Pandit Thakur Das Bhargava (Gur-
gaon): In case a Member whose name
is called is not present in the House,
will you allow others who are not in
the list to speak?

Mr. Deputy-Speaker: I will exhaust
the names of those whose names are
here and come to others.
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JWH JrEET 38 FAT § AR WA T
T2 A 8 FAT F § 1 W AFR A
AT B AT & fgara 98 a9 amar
& 1ol AY T € et ¥ e A
qfss® ¥ Y § sTad fFr W
ag wgeT agd 9igH wawT 3 | fw A
AR I FT a2 AT 97 99 99
W A AT g AT @ g A
A A § | B WM T ¥ Ay
At o1 1 JgT Wi i A AW} agw
EEEENEC S SN R -
IR WA IR FET fafaeny d
FEFWfFargaray s fs WX
# agy 9a7 ARy 9afead wT faar
o an WAEHF AW a3z
AT 41 a8 3VF TIW q I F W}
T @ 9 wgfoaa awv &1 dfew
HNIT F A=A F Y qg AT &
Ll SURLE SUGLUR I T A
& frfeargw (criticize) 5@ § 1
FH F agT e A g A
TRATAAT FAT IGT AT GATE 1 &
A9 B 79T 5 o T fagam Ak
Qe &7 FEETT g AT I a
Wi F g a7 I A 9 9
AT BN AR AT ST qg1 § I&E
Y M, T 3 W, AR 9T S |
AT W THE F T AR eI ¥
SWH # FE AT GWE @ S
a9 & T T T g
A g aga & W aieen
Y 77 AR fEgET § aga 99T eme
@ T | AT AN BT HY sqqeqy
T WS T AR AT | AF O
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(¥ srwe feg)
fafe & @ fom & Wi gmer MY
& foar 1w @ @ fm @ @
FIFTT T 300 FAUT TF #Y ATHEAT
gt g Fedd te #09 war &«
frar st & s o) FAT THAT &Y
AT § 9 AT AT H199 (coaches)
R fE AR aAw  ofufedw
(amenities) ¥ fo3 =3 e
AT § | SUmw wERd, ag 9gd
Fam T fF A feowit s )
Fr Aed fF o ¥ 9% 9@ w>
T 3T greT @Y AR AW FqT A § 1
T H FH FF § | I OF LI AT
(Shed) s 1 @ &, & =T T @
g 33 qEr 1 faemw fRam e T
& wow 3t (Flush latrines)
AW o1 R E 1 Pfefermw  (elec-
trification) & W & ¥R @A
anffade € s @ & 1 WY wgew
daamn f5 @ 0% Tr 4
e ) @ fear s ek
T & W AT I TW & A
FAT T F A | 1 I g4 gE
F@ & fod sEl war &9 /oo
Wl T D\EH WF I Q@
a0 offEw g § =&
awifew o€ (marshalling yard)
T WG, FE AL ovEA awk wE
g aRFTE T N I WA R
o ff ag a s wf § 1| T ARG AR
T I A AT Enn fF aga s
Fmgm il @ Awaw gEa
AW WA S W SRt wwi v
A g @i % Fw e W) oag
W TG 9T A AG FW CF aY
T QEFg I T 3 FR A
sl WTEA @l o, i 2w §
ARFA AN TEFE 1 R
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Mg & F g7 W waw

TR R R g TR Er

A amam & fF gafed & s sk
TFA § g N aga = 7T &Y oAl
Td o ser fr W g ot &
w7, dfeo® vt fordard at wep
ITT TF g0 T o et &
W OFW W T w6 A aEr
T T FEE w5 oag g
FHE AT AT A W& e
T A 3 g g A A A
TFT ) A7 TT AL A A3 &
T E GFTZ 1 JTEH AT AT
gl g et g Fa Ay favr-
TR A7 I 2 FF g0 57 F T stqAT
TH TAX FL FL | IGT gHT F g
IAfT FT FFF §F

# AT F AT g AT qR Ay
FILA T I AFRX F AT
@AY § | & I a9 w A wdaw F
AR AT STEAT § | AT OF gy
a7 WA § IE T I 7 A
§ i wgt @ g ¥ gher
(tourist) am, fas=wr  ac
R fiFG et e dR ¥ A
g ramAad ¥gw ‘A &
Tgt a1s B § AT ARG Y FTEr
fewra &1 amX A St ard. o &7
| 2u7 AT ¥T § ) gl 97
g A% & 1 g T sl A v
TR I A FTAFAF FH IHAH
af &1 zafsd 7 agm & s
#z VI I TF T AT AT ¥

TH F yoTaT JOTA TF {T LI
& 3 fo ardo AT A mfyat
it Zzer Y FT Y § R Ay
It &\ F Agm B oF @ & mifear
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T ST A I WY e ¥ 99 FT
AT G g Fowar IEAT T |
W 3 S & gfaar @ SE

YT TF gAE AT E 1 IR K
T &1 Fger FeaE F fod amar
& aga fan ¥ ag foerae =9 ot
g & s fasr o FrEer SRy @
£ ERWWAG@IW SWEN
et fFft ag om &g | Q@
FET IF TEAY § | T T
¥ sg@ ¥ 9w (gang) T W
g o 3N gd wfeal ¥ wei A
A% a1z T A fawe 3 § 9
STEl T T A T A § A AT
E 1@ F ARy 9wz § AT FR
T T d R faw q 3 -
g (compensation) fear w9
R a9 s I (watch and
ward) s gfew w1 e S
o ar a8 femd @ e §
R A AT AT FHAIT 3 T &S
a1 g dg a9 §waT § 1 gEfed F
atgm fr S =9 gfew § 9 A aTw
s IR fear 99 anfe oY difear
w0 Q I, 9 M G T O w7
o @ g e idg i
TR AP TF TG T ANACE
¥ drag co T A I F ) ww@E
Fhe & &9 AX @ AR AT qw@
T FAM AR A § 1 WS Ty
TEIET 4T AT FHEY 1A F fafiret
ol F9MY @ FT @H AR E |
T I 7 smifEt §T I\ I
FTHE AT smrq 2T GeifEREE ¥
fre w7 o1 g fear fv foae
S oa= @ om AR W s
TF ©F & (wagon) ¥ foR
& &, @ 9t ar =7 @Y svr R
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T 97 g = & v 1 e
@eEn WY A 3 AR e -
fedt 7 79 gfm # Qv faar &
a7 R 3@ a9 =0 § | wied
& $gm fF N W FAIH A X
I Fr N A FH T aE qEw A
qAfla @ wdEw ¥ fade
FemT fF St @ & F 99
FamA W § 94 9T ag oW
U]

g § & frezdm q¥aT
(ticketless passengers) a37 53
F, Iq AT AT WA €A AT AT |
andt oz faeraT @39 & AT w9
& a8 @ CHaT F FT7 AL
faoat &1 ¥T gma a3 § frfavag
 #zxzT mE (Conductor Guard)
w2 AT §¥T I qHAT ¥ fer
T F @YE ML AR §Fz =19
¥ A1 @I E I AR X I I
ag W ®F g wifgh frogE aww
F R9 AT e W A IT
N wAE T

# @ gAEl & §1 qAr A
T F WA @A § AR AT
T g 5 o o )R e
LU |

(English translation of the above
speech).

Seth Achal Singh (Agra District—
West): Sir, the issue of Railways that
is before the House just now, is of
paramount importance. The total Cen-
tral revenue is four hundred crores of
rupees while earnings in the Railways
alone come to three hundred crores of
rupees. Compared to our total popu-
lation, the revenue comes to Rs. 9 per
capita. In other words every mem-
ber of the public pays Rs. 9 for ex-
penditure under this head. ‘The hon.
Members are well aware of the con-
ditions prevailing in the Railways at
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‘the time of partition. No train kept
to the scheduled time, there was ex-
treme rush and utter mismanagement.
.Despite all that, if there is a single
.achievement of the Congress Govern-
ment during the last four years of the
-country’s administration; it is the fine
exagple they have set in the case of
“this Department. Today we find the
trains running in time whereas for-
merly they used to run late by several
hours. Now every facility is made
available. Stily the Opposition Mem-
bers have a habit to make a capital of
-even minor things of detail and thus
indulge in criticism at every conceiv-
able opportunity. It is easy tlo criti-
cise but very difficult to do hard work.
I want to say that the railways were
in a very bad state at the time of the
partition of the country into India and
Pzkistan. To add to our difficulties,
the British removed several hundreds
of mileage of the lines in addition to
many wagons and engines. They re-
moved a good many accessories. Con-
trary to that nothing was imported
during the war years. To aggravate

the situation. in the partition of assets

‘much went ovar to Pakistan while
very little was left in India. Under
the circumstances, it was not so easy
“to manage railways. It is to the sole
credit of the Congress Government
that things were put in order. The
present position js that the gross earn-
inzs are 300 crores of rupees. out of
which the expenditure under the
various heads comes to 217 crores of
rupees. Thus, a surplus of 79 crores
of rupees is left which is utilised for
-the purchase of coaches. engines and
in providing amenities for the pas-
sengers.

Sir, it is very easy to criticise. We
should just compare conditions at
present to those prevailing a few
years back. There is a vast difference
between now and then. On every
station provision is being made for
sheds. fans. cold water. flush latrines,
electrification and  other

“The hon. Minister has stated that the
Government intend to sovend three
crores of rupees on amenities for the
‘passengers which sum, if the need
arose, will be increased to four crores.
Lacs of rupees are being spent now to
make the railways better. At some
places electrification is proceading
while at others marshalling yards and
ristforms are under construction.
Many a new railway line is 1nder
construction  while man- old railway
lines are under repair. Viewed in this
light we have to concede that there
hcs been an all-round progress in the

a2menities.
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working of the railways. I, how-
ever, suggest that the hon. Minis-
ter should constantly watch and
eflect improvement where there is
still some scope left for it. Ours is a
very vast country; everything cannot
be done all at once. We have about
33,000 miles of railway line, ihousands
of stations and crores of people travel
by rail. We have no magic wand by
which everything can be accomplish-
ed in no time. The position is taking
a turn for the better gradually. We
hope to improve the passengers’ lot
gradually and remcve their difficulties.
There is, however, one pre-requisite.
As the hon Minister has stated, till the
public feel their responsibility in the
matter and a spirit of co-operation in-
spires us all in accomplishing this
work and til we come to regard it as
our own assignment, this result simply
cannot be achieved. If you are un-
willing to contribute your own mite
and expect everything to be done by
the Government, the desired improve-
ments cannot be brought about. Now
we are a free Nation. As such a res-
ponsibility devolves upon us to con-
sider this work as our own. That is
the only road to progress.

I come from Agra; as such I have to
bring certain things concerning Agra
to the notice of the Government and
the hon. Minister. Agra is guite a big
city having a population of nearly five
lacs. Tourists from all parts of the
world come there to visit the Tayj,
Sikandra and Fatehpur Sikri in parti-
cular. There is no central station in
Agra. As many as eight stations
serve the needs of the travelling pub-
lic bound for Agra which fact only
adds to their difficulties, G. I. P. has
its station at Agra Cantt. No shed
has been provided there. Thousands
nf travelling public come there only to
face the rigours of the scorching sun
and rain. I therefore want that a
ahed may be constructed at Agra

antt.

Again, Agra is a main station.
What happens, however. is that EIR.
trains run via Tundla and do not pass
throngh Agra. I want that one or two
trains should start from Delhi and
should go 7ia Agra on their way to
Calcuita. It will prove so conven-
ient to the people.

Twere is one more suggestion I want
tn give. Many wagon-loads of coal
meant for industrial purposes are un-
Inaded at Agra. Since long it is com-
plained that a large scale pilferage of
coal takes place at the Jamuna Bridge.
There are quite a large number of
people in our country who bLelieve in
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the achievement of their-selfish ends
by hook or by crook. This has led to
the formation of gangs who break ghev
seals of wagons even of running trains
and steal goods worth lacs of rupees.
In the budget a sum of three crores of
rupees has been provided. towards
compensation. If, however, we gcould
tighten up the arrangemenis in respect
of waich and ward staff and the
police much of this difficulty could be
removed and the money provided for
the payment of compensation could be
saved. I, therefore, want the railway
police to be made more vigilant so that
the number of thefts may be reduced.
Again I want some steps to be talgen
to dissuade the public from cffering
bribes. Agra is an important business
centre where as many as 80 pulses
miils work. A 100 wagon load of
pulses and such like products are
manufactured daily. Grave  mis-
management prevailed there formerly
which impelled even the hon. Minister
of State, Shri Santhanam, to pay a
visit to Agra. With the co-operation
of the local businessmen, the Chamber
of Commerce and the Traders’ Asso-
ciation he took action whereby cor-
ruption was stopped and thus pcople
were saved from paying 250, 300 to
400 of rupees for getting one wagon
to despatch their production. But
the railway employees and the local
businessmen out of sheer selfish motives
have again managed to set those ar-
rangements at naught and now they
have reverted to the same original
position. I, therefore, want the
scheme introduced by Shri Santhanam
be worked again. I request the hon.
Minister to note the suggestions made
by me.

The issue of ticketless travel should
also engage our attention. Many per-
sons travel without ticket. A com-
plaint was just heard that third class
passengers face much difficulty in
finding accommodation in the trains.
I request that. as in the case of first
and second class compartments. the
conductor guards travelling with a
train should also think it their duty
to look to the convenience of third class
passengers and help them in every
way.

I hope my suggestion will receive
the hon. Minister’s attention.

Shri Frank Anthony (Nominated—
Anglo-Indians): Sir, I propose in the
few minutes at my disposal to deal
exclusively with. the disabilities of
rajlway staff. During the many days
that have been allotted to this discus-
sion we have heard a great deal about
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the disabilities of the travelling public-
and of the public generally. There has
been a tendency, which seems to have
continued, to overlook the disabildties
of the railway staff. Sometimes there
is a tendency, which I at any rate-
have deplored, of unnecessarily criti-
cizing the railway staff. And although
sometimes it becomes an easy and
attractive pastime for members to
make an accent solly of railwavmen
I hope the Railway Minister will not
fall a prey to this kind of unnecessary
criticism of the railway stafl. I hnow-
that comparisons are odious, but I ven-
ture to submit that. by and large, rail-
waymen work under conditions which-
are more strenuous and more difficult
tkan those which o‘lier Guvernment
servants are called ubon to face.
By and large. although some people-
auite wrongly believe that they are an
cvernaid. pampered class of raiiway
employees, bv and large, they suffer
monre Aifficulties and greater  dirabi-
lities than anv other class of Govern-
ment servants. Some of the points
which T shall refer to have taken on
the nature of a hardy annual at these-
railway debates. They will remain so-
because in spite of the fact that eople
like myself and other peoble who come
here to represent railway labour and
who have been agitating these ques-
tions, for one reason or another the
Ravlw_ay Administration has not shown
sufficient sympathy in order to remedy
these glaring anomalies. I am hoving
that since we have a new Rajlwav
Minister. he will sweep like a new
hroom and sweep clean and bring to
bear to these glaring anomalies a new
approach, an aoproach characterized
by symoathy and understanding to-
wards the railwaymen.

I am racing against time an
I propose to deal very brieﬁ.g. h;r;ri‘g
some of the major grievances, The
first grievance to which I wish to draw
the attention of the Railway Minister
is a very widespread and acute griev-
ance which I have underlined re-
peatedly without very much effect and
that is the abuse of the process of
selection. I think it was yesterday
that the Railway Minister referred to-
the need for eliminating corruption on
the railways. Everyone will endorse-
that sentiment. It is a very salutary:
thing to eliminate corruption, where--
ever it may appear. It is only salutary
in so far as we allow first things to
come first; the elimination of corrupt-
ion will be salutary, if we start eiimi-
nating corruption from the top. And
I venture to submit that one of the
worst forms of corruption on the
railways today is through the abuse
of this process of selection. Corrupt—
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Jon today is rampant on the railways
in that it has taken the form of nepo-
tism, of putting in one’s friends, one’s
relatives, one’s caste people, vne’s com-
Tnunity- people irrespective of their
qualifications or their lack of exper-

Pandit Thakur Das Bhargava: It is
ot in railways alone.

Shri Frank Anthony: My hon. friend
has inquired whether it is confined to
‘the railways alone. 1 say: No. I say
that nepotism is a form of corruption
which afflicts and corrodes perhaps the
-greater part of our administration to-
day and I also venture to submit that
we should keep this in its proper pers-
pective, which is the greater. form of
corruption—the corruption of the
railway official who sits on a Selection
Board and deliberately with impunity
practises nepotism or the corruption
of a humble subordinate railwayman,
finding it difficult to make both ends
meet, who is trapped into accepting
two rupees., is then prosecuted and
.ultimately sent to jail? According to
~my standards I say that the railway
-afficial. who openly and with impunity
practises nepotism. is the person who
ought to be penalised to a greater
-extent. I could give to this House and
to the Railway Minister, not scores but
literally hundreds of cases where
Selection Boards have practised
-nepotism flagrantly, openly and shame-
lessly. but I have not got the time. I
would underline what I am saying by
.giving the Railway Minister one case.
It is a case which I believe I have
represented or I am about to represent
to him. It is symptomatic of what is
happening by and large with most
Selection Boards today. It is the case
of a senior Bridge Inspector, a man
-who was specially singled out to per-
form onerous tasks over und over
-again because of his efficiency and his
-experience. What  happened? A
‘junior, a man two grades junior to
fim. skips both these grades—a man
who has been found to be categorically
-unfit for the lower of the two iuter-
‘mediate grades. skips that grade, skips
-the next higher grade and supersedes
this man and one of the worst and the
-most dishonest features of this super-
+session is that the man who has been
specially selected over and over again
“for a special job, has been superseded
‘in absentia; and when I represented it
‘to the General Manager of the G.ILP.
‘Railway, 1 found tragically that this
Jndefensible, openly dishonest act of
flagrant nepotism was endorsed by
railway officialdom. Today the rail-
-waymen are bitter, frustrated; they are
ibeing filled with a sense of hatred,
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because they find that in the name of
selection, this kind of flagrant nepotism
is going on. I have repeatedly made
the plea and I do not understand this.
If the Railway Minister is anxious to
work in the best interests of his men,
I say if you must have selections then
at least contain the mischief of selec-
tion. I have repeatedly asked: Lay
down a formula for selection. I know
that the B. N. Railway had a uniform
system for selection. I do not know
the exact details. but if 100 marks
were allowed for a selectee, 25 per
cent. was given for seniority, another
25 per cent. was based on his official
record, 28 per cent. was given for effi-
ciency and qualifications and 25 per
cent. alone was allocated for pure
selection, in that way the mischief cof
nepolism or the opportunity for nepo-
tism was restricted. And I would also
make this plea for the adoption of a
uniform formula: it has worked
exceedingly well on the B. N. Railway
Further I cannot understand the intro-
duction of the selection for non-super-
visory cadres. In the old days, for
instance, the loco staff and the drivers
provided they passed their examina-
tions. and their driving tests were
given their promotions from grade to
grade automatically: but now the
drivers also have been brought within
the coils of this tortuous system of
selection. In the old days according
to that system they set up standards of
efficiency which we may never re-
capture—they passed their driving
tests: they passed their eye-sight tests
and were then promoted. What is
there to pre®ent the railway system
from reverting to the old practice of
allowing them to go from grade to
grade automatically, subject to their
passing their tests, (Interruption). My
hon. friend asks me to forget those
Halcyon days. I am endeavouring to
restore them.

The next point I wish to refer to 1s
the question of channels of promotion.
This is a matter which has assumed a
particularly acute form on the South
Indian Railway. T shall refer to it
very briefly. Men recruited five or
seven years back are being retrospec-
tively penalised. They were recruited
under certain conditions of service;
they satisfied the educational qualifica-
tions and they were recruited as liter-
ate staff, they come under certain
definite _conditions of service and de-
finite channels of promotion. Today,
seven years after, new conditions of
service have been introduced and
retrospectively, the conditions of ser-
vice including the channels of promo-
tion of these men have been changed.
It is a flagrant case of breach of con=
tract. Over and over again, I have
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represented this matter to the Railway
Board. All I get is an insentient and
unsympathetic response. The . rail-
waymen had been recruited under the
then prevailing conditions but eight
years after, the Railway Administra-
tion choases to change those conditions
of recruitment retrospectively, and

the men recruited as far back as in .

1943, who were then put into the cate-
gory of literate staff, who had defi-
nite channels of promotion, and defi-
nite scales of emoluments now find
that, all that has gone by the board
nine years after, and I say this is a
flagrant breach of contract and these
men are being penalised. Are these
difficult matters to redress? Over and
over again I have pointed out that a
man with a modicum of commonsense
and a sense of fair play could with a
stroke of the pen be able to redress
grievances of this sort.

One of my friends heie spoke of sus-
pension. 1 want to underline certain
aspects of this question of suspension.
I think it is clause 1711(b) of the
Railway Staff Establishment Code
which gives the Railway Administra-
tion a discretion to suspend a railway
employee. My experience is that em-
ployees are—not always but very
often—arbitrarily and unfairly suspend-
ed. My particular grievance under
this particular clause is that the com-
petent authority can only suspend an
employee for a period of four or six
months. I cannot vouch for the exact
period, but as my hon. friend pointed
out instead of their being suspended
for the prescribed period, I know of
cases where men have been suspended
and kept under suspension, not for a
period of four or six months but for
one, two and two and a half years.
Then during this period of suspension,
they are given quarter pay. How do
You expect a man to live when with
his full pay, he is unable to keep his
body and sou] together? How do you
expect him and his family to hve on
quarter pay? With regard to this
question of suspension. there is
another aspect under clause (a) of the
same article. The Railway Admini-
stration has been given the discretion
of putting a man back to duty, pending
the decision of a court case. This is a
particular grievance. I find that as
soon as the police start an investiga-
tion. the railway employee is im-
mediately suspended. This = has hap-
pened in many cases. The police in
their own casual way take as long a
time as they like, an inordinately long
time sometimes. to conclude their in-
vestigation. I have known cases where
the police have taken two. two and a
half or three years to conduct an in-
vestigation. At the end of two and a
half years, they find that there is no
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evidence. All the time, the man has
been under suspension with quarter
pay. The other day the Railway
Minister referred to a serious accident.
I  noticed from  his remarks
that the local station masters had been
arrested. I do not object to their ar-
rest. What I object to is the other
remark that as soon as they were ar-
rested they were suspended. What
justification is there to suspend people
merely because the police have ar-

“rested them? We profess to follow a

civilised form of jurisprudence that a
man is innocent until he is proved
guilty. But, the Railway Administra-
tion would appear to adopt the French
system of jurisprudence. They treat a
man as a felon from the very begin-
ning. He is immediately put off duty,
and given quarter pay. I have known
of many such cases. They cannot live
on that pay. How can you expect a
man who may be as innocent as on
the day when he was born, to prove
his innocence if he has not the where-
withal to feed himself. where can he
get ‘the resources to defend himself?
A man may be involved in an acci-
dent. It may be we cannot put him
back on duty. You may take him off
duty. But, I say. do not suspend him
and do not give him quarter pay. At
least give him the resources with which
to live, to defend himself, and the
wherewithal 1o prove his innocence if
he is in fact innocent.

There is another point...

Mr. Deputy-Speakér: The hon. Mem-
ber has got two minutes more.

Shri Frank Anthony: There are
several points which I wish to refer
to. But I am skipping over many im-
portant points. I wanted to talk about
the 54-hour week: I want particularly
to refer to the Class II officers and
section controllers. With reward to
the Class II officers, this is a matter
which has been agitated by me year
in and year out. I cannot find any
justification for this class. As a matter
of fact, it has amazed me that an
administration which pays lip service
to a classless, casteless society should
not only perpetuate what the British
did in order deliberately to create
class distinctions among the officers,
but should create further class distine-
tions. In 1942, the Railway Board
accepted the abolition of Class II offi-
cers. In 1947 or 1948 provision was
made in the Budget to this end. What
has happened? I have a great regard
for the members of the Railway Board
and the General Managers. But in
fact, what has happened is that the
brown bureaucrat has out-dene his
white counterpart, he has out-heroded
Herod. The British drew a pale around
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their Class I officers. They did not
want to pollute the Class I officers by
allowing them to rub shoulders
with the promoted subordinate. They
created a class II: the pariah, the un-
touchable. After Independence, the
administration which was committed
to the principle of a class-less society,
has introduced Class II, even where it
did not exist. This is utterly indefen-
sible. The officers in Class II do
exactly the same jobs as junior. scale
officers of class I; they perform the
same functions: they discharge the
same responsibilities. Yet, because
one belongs to Class I and the other
to Class 1I, they get differential scales
of pay. differential emoluments and
they have different prospects. The
whole positicn is utterly indefensible.
What is the reason for continuing this
unjustifiable class distinction? We pay
frothy, pretentious, recuous lip ser-
vice to a classless, casteless society:
yet the Railway Administration creates
class distinctions when it has an op-
portunity of doing away with what
the British had done.

One word about section controllers.
This is a class which has suffered as a
result of the implementation of the pay
scales. They have suffered not only
with regard to pay scales; they have
also suffered with regard to their chan-
nels of promotion. 1 propose to ad-
dress the Railway Minister on this
matter in greater detail. I hopz he
will treat this case which constitutes
a definite anomaly with sympathy.

Shri Lakshmayya (Anantapur): I
rise_ to support the Demand for the
grant of funds to Ordinary Working
Expenses—Administration. In doing
s0, I would like to point sut certain
defects prevailing in the railways.

At the outset, I should like to repeat
the song sung by several hon. Mem-
bers in regard to the miserable plight
of the third class passengers. It is
really heart-rending and pitiable. We
can see on the platforms a good num-
ber of third class passengers stranded
for want of accommodation; wnable
to get tickets on account of over-
crowding. One solution for this oro-
blem which.an hon. Member suggested
today is increase of short distance
trains from one place to _another.
Another solution is this. It is the
common man who always travels in
the third class bogies: it is the com-
mon man who pays for the larger

revenue of the railways. So it is that .

man who should enjoy comfort as of
right. We therefore should increase
the number of third class bogies and
decrease the upper class ones in order
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to afford more facilities and more ac--
commodation to the third class pas-
sengers.

_Next. I may suggest that gvery offi-

cial, cither the guard or the under-
guard or the station-master comes and
makes enquiries about the upper class
passengers. What about the fate of
the third class passengers? They
should also be cared for. Some offi-
cials should be appointed to look after
their comforts and accommodation.
This is absolutely necessary.

Unfortunately. the red-tapism that
was left by the British is still present
in the adminisiration. The guards,
station-masters. and others never feel
that they are the servants of the com-
mon man. They never feel that these
are days of democracy and that they
are under a democratic Government
and that they must serve the needs of
the common man. This is a thing to
be rectified before long. Unless they
feel that they are the employees, or
servants of the common mean. there
will be no haopiness and comfort for
the common man in the railways.

I have to congratulate the Financial
Convention Committee for the Deve-
lopment Fund set apart to expand rail
facilities. It is intended for the gen-
eral economic development of thet
undeveloped or under-developed coun-
tries. I come from Rayalaseema, parti-
cularly, from the Anantapur district.
The five districts namely Anantapur.
Bellary, Cuddappah. Kurnoel and
Chittoor which are known as Rayala-
seema. are poor and backward. My
district Anantapur stands first in the
alphabetical order. and ranks first also.
in poverty! and backwardness. The
ryots are poor though the lands are
fertile. On account of inadequate rain-
fall. and lack nof water facilities, the
yield is very low. Unfortunately there-
are no plans for this area in the post-
war development schemes. Still it is
the duty of the Government to lay
some new lines in the backward tracts
and improve their conditions. It is
true the tract is thinly populated, the
people are backward and the new lines
may not be remunerative. but it is
equally true that the development of
the tract may be hastened by the im-
provement of the communications and*
transport. 1 ask you. Sir, is it not
obligatory on the part of the Govern-
ment to develop these areas? If one
of the limbs is ailing, the system of
the body cannot be said to be sound
unless that is set right, and healed.

I may suggest a few new lines.
Firstly, the Bdllary-Rayadrug line,
fhetre gauge, now running, may be
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extended to Dharmavaram via
Kalyandrug in Anantapur District.
Both Rayadrug in Bellary District, and
Dharmavaram in Anantapur District
are silk weaving centres, and they are
commercial places also. They are the
headquarters of the Taluks and the
line will pass through Kalyandrug,
which is another Taluk headquarters.
The Kambli weaving indusiry at
Kalyandrug may be developed.
Tamarind is abundantly grown at
Kalyandrug. By connecting this line,
we are promoting the commerce and
industry of these places to a large
extent. After all, the distance is only
50 miles. and it does not gost much
{ior the Railway Board to lay this new
ne.

Another line I suggest is a line bet-
ween Guntakkal and Tumkur in
Mysore State via Kalyandrug. This is
to link up with Mysore State. The
distance may be large but the benefits
are many. There are no rivers across
the route: hence the cost will be less.
The line will pass through Urava-
konda. Kalyandrug, Pavagada and
Madakasira. Uravakonda is a big com-
mercial centre, and it is a centre for
groundnut and cotton. It is a town
with growing population and a number
of factories are working and it is ‘n
the heart of the black cotton soil.
Pavagada is a Taluk headquarters in
Mysore State. Madakasira is said to
be the garden of Anantapur District
once upon a time. Now it is a desert
on account of the failure of rain. All
the mango gardens. orchards and
paddy fields have disappeared. By
opening this new line, the people in
the distant villages of Kalyandrug
Taluk, who have still not seen the train
since the nearest railway station is
thirty miles away from them will come
In contact with the rest of the coun-
try, and it will arouse a desire in the
apathetic backward people of these
villages for advancement.

The next thing I want to suggest is
the remodelling and rebuilding of the
Anantapur Railway Station. It is
absolutely necessary and  indis-
pensable. Anantapur is the head-
quarters of the district with {wo
colleges. one Engineering College,
another Ar.s College. It is a town
with a growing population but it has
got a station of a primitive type, like
an old cottage. It is as it was con-
‘structed about half a century ago. It
is a disgrace especially since it is the
headquarters of the district. In these
days of democracy, such things can-
not continue and unless it is re-built
in a befiting manner, there will be no
convenience or comfort for the people.

And they have made a number of re-
58 PSD '
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presentétions and sent deputations, but
with no result.

There is another thing with regard
to the level-crossing. Just now, an
hon. Member of Anantapur suggested
that at a distance of two furlongs from
the station, there is a level-crossing.
Instead of serving the needs of the peo-
ple, it serves as a stumbling block for
the trafficc. People who have to go
urgently are stranded for half an hour,
particularly when the goods train
happens to pass that way. Unless an
under-bridge or an over-bridge is con-
structed, it will be highly inconvenient
for the public.

12 Noon.

I am glad, to hear that there is a
proposal to open a flag-staff station
near Anantapur, at a distance of two
miles, for the convenience of the
students of the Engineering College.
Anantapur is a seat of learning and
culture. Though it is not a commer-
cial place, it has got its own import-
ance. Its healthy and congenial
climate has attracted a number of
other people to come and settle down
there. I will end with the appeal that
this economically backward tract may
be improved by laying new lines and
by opening, rather starting, more
industries and river projects. If this
is done .1 am sure that the famine
which is now revaging Rayalaseema
will be the last of its kind and Pro-
vidence will hear our fervent prayer
to bless it with plenty and prosperity.

Shri Muniswamy (Tindivanam):
I rise to speak about the practical diffi-
culiies of the railway workers, parti-
cularly in the Southern Railway.

Much has been said about the facts
and figures of the railway. I am deal-
ing only with the facts. To tell you
briefly, since the Government took
over the railway in the year 1946, the
condition of the workers has become
worse. To tell you briefly. with ail
this regrouping business. no special
attention has been paid tc the work-
ers at all. Formerly, if a complaint
was made, it would be aitended to
within a week or two. Now, it has to
pass through ten stages or fifteen
stages. After all nothing is done.

I have gone through the books sup-
lied to us, Sir, about the amenities
provided, about this and that. I think
they are like matrimonial advertise-
men's. Sometimes we see in papers
that brides are wamted, and bride-
grooms are also wanted. Sometimes
they send us the photos of brides also.
They look beautiful, and attractive.
When we look at the persons direct,
they look awkward, sometimes very
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[Sbri Miwniswamy}
unattractive. Then, we come to know
that it is the touching of the photo-

grapher which has made the bride or
bmidegroom beautiful.

Mr. Deputy-Speaker: Is
Member a bachelor?

Shri Muniswamy: May I know
yvhyt,the Deputy-Speaker is interested
in 1t?

the hon.

Let me not dwell upon that example.
So also, when I was going through the
books supplied to us they are nicely
written, sweetly worded with noble
sentences—I found they have got
nothing to do with the practical life
of the workers. Because, when I went
through the books and compared them
with the practical life of the workers,
I found it is the touching of the hon.

Minister that has made the books
beautiful.
As one coming from the Toilers

Party of the South, I know the practi-
cal difficulties of the railway workers.
This regrouping business has become
too unwieldy. They cannot attend to
any work. Take, for example, the case
of the ticket examiner or the driver.
The driver or the ticket examiner has
to travel at a stretch 200 or 300 miles.
For instance, a ticket examiner has to
travel from Madras Egmore to Tiru-
chirapalli at a stretch. The driver is
in the engine, the guard is in the
guard-van, but this ticket examiner
has not even got a single seat to sit
upon. And if he comes to Tiruchira-
palli he will have to remain there for
one day, and so he will have to carry
a box with him. Where is he to keep
that box? Do you expect him to carry
the box from carriage to carriage?
That is one of the complaints made by
the Ticket Examiners’ Association.
These are the problems which they
want to be solved.

We have seen in the Budget that out
of a sum of Rs. 282 crores, some rupees
three or four crores are allotted for
the welfare, amenities and so on. It
is stated in the book ‘Towards Better
Conditions of Travel’ supplied to us
along with the Railway Budget, that
‘the work was in progress at Cudda-
lore New Town...’ under the head
‘Improvements to Station Buildings.’
Sir, I am coming from Cuddalore New
Town, South Arcot District, in
Madras State, and I know what is
happening there. Rupees seven lakhs
were allotted for the platform re-
modelling, this and that...

Shri M. V. Krishnappa (Kolar): The
hon. Member is repeatedly saying
‘This, and that’. May I know what
this and that mean?
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Shri V. Muniswamy: As the time is
short here, I shall explain to him out-
side the House.

In page 32 of the booklet ‘Rowards
Better Conditions of Travelling’, it is
stated that the work was in progress
at Cuddalore. Originally rupees seven
lakhs were allotted for remodelling,
and then there was a cut, it was ve-
duced to rupees four lakhs. The station
is remaining with a ‘half-platform’,
half-finished construction and every-
thing is half. Mahazars have been sent
to Ministers and I am sure that the
Railway Minister must have received
copies of the mahazars. T do not know
yvhether it is because of the regroup-
ing which has become too unwieldy,
thatk he cannot attend to any such
WOrkK.

Now, with regard to the working
hours of running staff. a system was
laid down in 1948, but it was not
successful. The drivers have to work
for more than eight to ten hours a day,
whereas the controllers and the shunt-
ing jamedars who are stationary are
also treated on the same lines as the
running staff. With the inferior
quality of coal supplied to them, do
you expect them to run 200 miles at a
stretch, with these old engines?
These are all things which should be
attended to in detail. What happens
is this. We are all big people sitting
here getting Rs. 40 per day. per five
hours, whereas poor worker gets only
Rs. 40 per mensem. Out of a iotal of
Rs. 282°16 crores, only Rs. 3'84 crores
have been provided for amenities to
nine crores of railwaymen working on
33,000 miles. It comes to about a
rupee or two per head. With these two
rupees, they have to attend to their
medical bills, health, education etc.,
all within these rupees two. These are
all things to be attended to.

Last week we saw in the papers
that in Waltair, daylight pilfering was
going on. The railway police who are
expected to serve the railwaymen, do
not now get the railway passes which
they were given once. Now they do
not get any passes, and they have lost
their interest. I do not know why this
sort of discouragement should be given
to the railway police who are expect-
ed to support the railwaymen in their
work. Now they are deprived of their
pass facilities.

With regard to the amenities it is
written here that from 1946 onwards
all amenities are provided. I submit
the amenities are all only written in
the books. My humble submission as
one belonging to the Toilers’ Party is
this. South Arcot District stands first
in the production of groundnuts, out
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that district is down-trodden and
poverty-stricken. Fans have been pro-
vided in small stations between
Mayavaram and Tiruchirapalli, but no
fans have been provided on the plat-
forms of big junctions like Vriddha-
chalam and Villupuram, because there
are no big people in these places to
bring any influence. Villupuram junc-
tion connects five biggest junctions,
but yet no fans are provided in the
platforms of that junction, whereas if
you go to small stations such as
Papanasam, Pandaravadai. Ayyampet,
or Aduthurai, you will find two or
three fans in each station. | While
Villupuram, the biggest junction has
got no fans in its p[atforms, why
should these small stations have any
fans? There are people who would
influence in these small stations. while
in Villupuram, there are only tqllers,
down-trodden  and poverty-stricken

people.

It is often said that we people from
the opposition are giving unnegessary
criticisms. But I must submit, that
Government without opposition 1is 2
horse without reins. It is our duty,
therefore. towards the electorate, that
we should see that something is done
for the South Arcot District, which is
the only district which produces maxi-
mum of groundnut and that it is not
given a step-motherly treatment by
the hon. Ministers. I do not know
when they are going to become real
mothers.  (Interruption). My hon.
friend says something which I do not
understand.

My submission is that the policy of
regrouping has to be reconsidered as
the hon. Railway Minister has already
pointed out in the Council of States.
1 would also request him to reconsider
the question early so that it may not
become too unwieldy for him to attend
in detail to the sufferings of the work-
ers.

Mr. Deputy-Speaker: Now I call
upon the hon. Railway Minister.

Shrimati Renu Chakravartty (Basir-
hat): May I make one point, Sir?
Yesterday the hon. Minister said that
he would translate his speech in
English for the sake of hon. Members
who do not understand Hindi, and give
a gist of his Hindi speech. But this
morning I find that in the papers there
is a mention made of a very import-
ani point which he did not translate
into English, about the abolition of
the first class carriages. Therefore, I
would request him, on behalf of those
who do not understand Hindi at all,
that he will make an attempt to give
.the main points in his speech, when
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he gives the English summary; that
the hon. Minister will take the
spirit of this, leaving aside the question
whether one likes Hindi or not.

Pandit Thakur Das Bhargava: Since
I understand you have called upon the
hon. Railway Minister to give his
reply, may I make a submission, Sir,
that no closure of the discussion has
been moved and that people have not
yet begun to stand on their legs to
talk, under the impression that unless
the list is exhausted, no chance will
be given to them. I do not know
whether the list has been exhausted...

Mr. Deputy-S er: The list i -
havsied peak: e list is ex

Pandit Thakur Das Bhargava: May
I submit a word, Sir? The previous
practice in this House was that the
hon. Speal_{er and your goodself were
not committed to these lists, but had
preferred to use your discretion. Now
that you have said the list is exhaust-
ed, and that you should exhaust the
list before you call other speakers, I
beg to submit, Sir, that there are
others also who would like to speak. I
would beg the Chair to consider the
fact that the lists should not be stuck
to, and that previous practice should
be restored so that the persons who
have not had the privilege of being put
on the lists, may still get some chances
to make a few points which they would
like to. I ‘would request that the pre-
sent practice should not be followed
any more, and that you should be
pleast_zd_ to call other Members also,
exercising your discretion. Therefore
I beg you that because closure nf the
dgbate; has yet not been moved, you
will kindly allow the other - persons
also to catch your eye.

Shri Nambiar: The list is not yet
exhausted, some hon. Members from
this side are yet to be called.

Mr. Deputy-Speaker: The list is ex-
hausted in the sense that the time
allotted for discussion is over, al-
though some names are still there.
The submission of lists of speakers is
both convenient to some members, ani
sometimes inconvenient to some mem-
bers. The balance of opinion seems
to be. however, on the side of the list,
for this reason that hon. Members in
each party would like to put the best
show for their side. There may be a
number of Members who may raise
certain points on one side. The other
hon. Members from the other side will
be assorted and placed against them,
so that they could reply. That is the
course that is adopted, and it is for
that purpose, these lists are submitted.



1315 Railway Budget—

[Mr. Deputy-Speaker]

Instead of this, if some twenty hon.
Members rise up and try to catch my
eye, I shall be at aloss, looking at them
and spending a few minutes seeing at
each person'’s face, before I could decide
whom I should call. That is the diffi-
culty. On the whole, these lists have
worked satisfactorily, except with res-
pect to some unattached Members. I
think it is more a choice for them to
be in that party or this party. The
parties submit lists to me, but I would
not take it as a rigid rule, I would
however try to give preference to
these persons who have been put by
the various parties as their spokesmen.
With respect to others, if it is possible,
certainly the Chair will take into ac-
count the important points that they
are going to contribute to the debate.
So far as the lists are concerned. some
nine names have been submitted by
the Members of the opposition groups,
and nine names have been given by
the Congress party. I have been able
to push through eleven Members so

far. I.thought. having regard to the
various points that have been raised
and the cut motions which I under-

stand some of them might be pressing,
T could call upon the hon. Minister to
reply. Otherwise we may not have
time to-day. and his demand will have
to stand over to the next day. The
list is not completed in the sense that
I have not been able to call all the
eighteen Members, because I  have
called only 11 of them. As regards
other Members who may belong to
particular parties, but whose names
have not been here on the lis!s, if only
they had passed chits to me, I would
then have had at least an opportunity
to consider them, notwithstanding the
fact that their names have not been
particularly submitted by their parties
or the party whips, and I would have
called upon them.

Pandit Thakur Das Bhargava: May I
submit a word, Sir, in no spirit of ar-
gument? So far as these lists are con-
cerned, I have no quarrel with them
because you have been pleased to
sanctify these lists by referring to
them and by saying that the lists
are given by the parties and, there-
fore, they are binding in a sense.
I would respectfully submit the
rules do not provide for such lists
being provided, un'ess the rules are
changed, the lists are not binding, they
are not just like the laws of the
Persians and Medes that they cannot
be changed. I would therefore submit
for your consideration ihat ihe best
view is that the Speaker should have
discretion in the matter.
sons who are not on the list stand or

Even if per-’
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want to speak and ventilate local grie-
vances, they should get an opportunity.
Especially in regard to the Railway
Budg_et if a list is given and there are
certain questions which are discussed
in the House, there may be persons not
on the list who may have {o ventilate
local grievances and they will not get
any chance whatsoever. Once practice
in this House was established that
every Member from the consti-
tuencies was given five minutes. to
speak when he could ven'ilate local
grievances. Now the difficulty is that
Members who have got such grievances
to submit to the House get no oppor-
tunity to do so during the whole of the
debate. Therefore. when they go to
their constituencies—it will not be
undersiood that the hon. the Chief -
Whip had done it—people would ask
them: “Why did you not put forward
our grievances?” 1 would, therefore,
beg of you kindly to restore the pre-
vious practice or you may exercise
your discretion in the best possible
manner. Otherwise, the difficulty will
be that those persons whose names are
not there, they will never get a chance.

So far as the lists are concerned, I
understand. as my friends are saying,
that even if a person’s name is nn the
list he may find that due to want of
time his name is not called. We do
feel very much in this House that we
do not get an opportunity to speak. I
know that in a House of 500 members

all cannot get an opportunity to sj:eak.
Those who have got the fortune or
misfortune of belonging to particular
parties, I can understand their position
also; they cannot grumble also. But
in a matter like this I feel particularly
that every person who wants to speak

should be given at least two or three
minutes {o ventilate local grievances.

Mr. Deputy-Speaker: Pondit Thakur-
das Bhargava has taised a point which
on a former occasion I had occasion
to deal with. The same practice is not
all our practice. The practice that is
followed in the House of Commons
has also been followed here. I will just
refer to the occasion when this mat'er
was thrashed out in the Housz of
Commons: ‘

“1 have forgotten the other inci-
dent. I te'l the House quite frank-
ly that I had the names of 120
people or more, who wanted to talk,
and I tried each morning to make
a careful selection. I do not think
my Deputies had much choice at
all because frankly, I chose every-
one before in the morning and
there was no favour given one
side or the other. (That applies to
this Deputy also). My duties are
merely to see as far as I can that
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every expression of opinion has a
fair chance. Therefore, I was care-
ful to call Members representing
the Liberal group, the National
Liberal group, the LL.P. and the
Communists, and in a debate of
that sort they were all entitled be-
cause they represented a small
minority, to have their voices
heard”.

As regards individual Members, the
same practice is followed here also.
It is not as if these lists are rigid and
cannot be changed or altered. If zn
hon. Member catches my eye. notwith-
standing his name being not in the list
and if the necessities of the debate re-
quires that he should also be called
upon to speak. I am sure neither the
Speaker nor 1 would avoid giving a
chance to that hon. Member.

Regarding the suggestion of five
minutes or three minutes to give ex-
pression to local grievances. I shall
convey this desire to the hon. Speaker.
As regards want of time, so far as this
matter is concerned. hon. Members who
are interested may make an appeal
to Government so as to allot more
time. It is not in the hands of the

Chair.

Shri Namdhari (Fazilka-Sirsa): Is it
not sheer injustice that a party which
has got a microscopic existence in the
House gets half the time?

Mr. Deputy-Speaker: There is ro
such rigid list. It is not 50:50. As
the hon. SpeaKer said yesterday. it
may be that 70 per cent. of the time
may be taken by this side on some
occasions. On some other occasions,
the other side may take 70 per cent.
of the time. There is no such rule as
50:50. Generally it may be 40:60,
60:40 etc. Now let us not waste any

more time.

Shri R. K. Chaudhuri (Gauhati):
.Would you consider, Sir, abolishing
this system of intending speakers

standing and trying to catch the eye of
the Chair? In that case those who
may not have chances to speak may
as well leave the House, leaving the
chosen speakers to speak......

Mr. Deputy-Speaker: Well, in a
House of 500 Members, even if 20
persons want to speak and stand up
to catch my eye, I can only call cne
of them at a time. Within the time at
our disposal at the rate of 15 minutes

r individual, it may not be possible

r all the Members to speak. It is
not necessary for every Member who
wants to speak to stand up and sit
down every time in order to catch my
eye. Even if they do not stand a

6 JUNE 1952

Demands for Grants 1318

second time, I note down their names
in a particular order instead of asking
them to stand. I have, of course, no
objection to hon. Members getting up
and sitting down as often as they like.
Now, those people who want io sub-
mit lists may submit lists: others who
do not want to submit lists, they may
stand as often as they like until they
catch my eye. Both these practices
will go on. But it will be left to the
Speaker to decide who ought io speak
on a particular occasion.

An Hon. Member rcee—

Mr. Deputy-Speaker: No more time.
We have already encroached upon the
hon. Minister’s time.

Shri L. B. Shastri: Sir, you will
kindly permit me to speak in Hindi,
because there is hardly any time, and
I will not be able to translate. I have
to finish in ten minutes.

Mr. Deputy-Speaker: I can only say
this, that as long as I sit in the Speak-
er's chair. my own impression is ‘hat
it is for the benefit of hon. Members
here and for the country outside that
the hon. Minister’s remarks are made.
Of course, it is open to any hon.
Member to make a Minisier speak in
his own language or both the languages
within the time allowed. But so far
as Ministers are concerned. my respect-
ful submission to them will be that
not only this House but the world at
large is watching what exactly they
have to say on a particular point. A
statement made by an hon. Member
is different from a statement of policy
made by a Minister, and that is why a
small resume of what he speaks in
Hindi is not enough to meet the
various points that are raised here,
not only in the interests of those per-
sons who are not able to follow Hindi
but in the interests of Government
itself and in the interests of a proper
explanation of all the points raised on
the other side. I would therefore ap-
peal to the hon. Minister to speak in
English. There is no harm. English
is not going to be eschewed altogether
at any rate for a period of 15 years.

. Therefore, it is for him to consider.

He can speak entirely in English. But
it is not a question of hearing a speech
entirely in Hindi or entirely in English.
I will hear both one side and the other
side.

Shri L. B. Shastri: Sir, I propose to
speak in English ioday, but I do not
want to make it a rule. Still, T would
like to comply with your wishes just
now, and so I have decided to speak in
English.
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Mr. Deputy-Speaker: It is only my
suggestion.

Shri L. B. Shastri: About ten cut
motions have been moved by various
Members of this House. I shall deal
with the subject matter of those cut
motions which have been discussed
on the floor of this House. I need
not assure tha other Members of this
House 1hat the suggestions made by
them either from this side or that side
will be looked into, and I propose to
ask the Railway Board to take special
care in sifting the various suggestions
made here and put up a note to me
as to how and when the suggestions
made would be translated into action.

The restoration of dismantled rail-
way lines is really an important work
and it is already engaging our active
attention. We have a plan about this,
and I would like to inform the House
that out of 25 lines which were dis-
mantled during the war, twelve lines
have been approved for restoration.
The work is to commence in 1951-52.
In 1952-53 we propose to restore an-
other three lines. I will not name
them, because that will take time.

_ Thirteen lines remain to be restored
when we have completed this work, and
they will be considered after two
years; that is, we hope to restore the
lines which we consider necessary by
1954. But 1 myself propose to look
into the matter again and see if there
is any modification necessary in the
priorities already fixed. I also want
to see if it is possible to restore the
dismantled tracks earlier than 1954—I
mean the 13 lines which are not on
our list just now. If 1 can take them
up earlier, I shall certainly try to do
s0.

Pandit Thakur Das Bhargava: Will
all of these be restored, or some will
be restored and others will not be
restored?

Shri L. B. Shastri: 1 expect that
most of them will be restored. There
may be lines which may not now prove
as useful as they were before; it is
just poscible that roads may have
been constructed and the railway lines
are not necessary if the traffic is not
as much as it was before. These
factors will have to be taken into con-
sideration and a decision will be ar-
rived at on that basis. But I expect
that most of the railway lines except
perhaps a few will be restored. .

Shri B. Das (Jajpur-Keonjhar): Will
there be any priority in the restoration
of these lines, or will it be South Indian
first? ’ .
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Shri L. B. Shastri: I cannot tell you
about South Indian Railways, but 1
want to examine the priority list al-
ready prepared, and if there is any
special need for making any modifica-
tion in the South Indian Railways, 1
shall most gladly do it.

It has been said that new railway
lines have not been opened or very
few of them have been opened. But
I would like to inform the House that
the number of passenger trains has
been increased and mileage extended
in respect of other trains. The mileage
done by them per day is today ten
per cent. more than the pre-war level.
So it is not correct to say that the new
lines constructed are very .few. In
fact they have increased in mileage
as well as in the number of passenger
trains.

Shri T. B. Vittal Rap (Khammam):
May I know by how much the route
mileage has been increased?

Shri L. B. Shastri: I can give you
the route mileage. I have not got the
figures just now. but if the hon. Mem-
ber wants it, I shall give him the infor-
mation.

As regards the particular line men-
tioned in the cut motion, I may in-
form the House that it is first on the
priority list on the Western Railway.

The question of economy in expendi-
ture was raised in this House. Well,
I am in a fix, as some Members of the
Opposition, on the one hand, ask for
economy to be effected, and, on the
other, demand that no retrenchment
and no discharge should take place.
However, I shall not go into the con-
tradictory statements made by the
Members of the Opposition, but I
would like to inform the Members of
this House that economy in the ex-
penditure of the administration of the
railways has been the primary concern
of the railways. Job analysis is always
being made, and in fact it is a conti-
nuous process. Wherever these analy-
ses expose surplus staff, steps  are
taken to retrench them and absorb
them in other vacancies. In 1950-51,
20 per cent. economy has been effect-
ed in the Railway Board’s Office. Job
analysis is again, to take place after
about four or five months. Then, we
take other steps also in order to effect
economy. Special Committees are ap-
pointed. Ad hoc Committees are also
appointed from time to time to syggest
ways and means for economy in the
various departments of the railways
especially stores, fuel and compensa-
tion for claims etc. Well, as regards
the question of economy, if fur
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suggestions are made, I shall only be
too glad to consider them and if I
come to know that there is any super-
fluous expenditure anywhere, well,
it will certainly be cut down.

The question of suspension and re-
moval of railway employees was rais-
ed the other day and it has again heen
referred to by one or two speakers
from the other side. Well, I would beg
of the hon. Members not to confuse
the issue by bringing in a question of

suspension and removal on other
grounds. Well, I gave the figures
yesterday of persons against whom

action was taken under the Security
Rules. Now what the hon. Members
do is that they confuse the normal
action that is taken against indiscipline
or against any mistake that the staff
commit, with the kind of action taken
under the Security Rules. I must tell
the House that it will cause me mno
surprise if in a concern with nine
lakhs—we have nine lakhs of men and
officers working is the railways—as I
said it will cause me no surprise if out
of these nine lakhs. cne thousand or
two thousand or perhaps a little more
may at a time be under suspension or
action may be contemplated against
them or they are liable to removal. So
in such a big concern I can—and the
House can—also easily imagine the
clerks or other members of the staff
or the labour—well they can make
mistakes against which action may
become absolutely necessary, but in
so far as the Security Rules are con-
cerned, I gave you the figures of per-
sons against whom action is under
contemplation. I may make it clear
as I said yesterday that Security
Rules are generally used in an emer-
gency. Action is to be taken under
those rules in an emergency. I do
maintain that. But there is one ex-
ception. If there is a sabotage or
other kind of subversive activities in
the railways, then action will have to
be taken under the Security Rules.
There may be an emergency or not.
There may be a normal situation or
abnormal. In any case we cannot
tolerate any kind of sabotage or sub-
versive activities in the railways. I
agree that we must serve the workers
and labour first. Well, as I said be-
fore, I still maintain that I have always
been a supporter of the labour. I have
always supported their cause through-
out my public career and if I am in
this office, the hon. members will per-
haps see that I shall always be the
supporter of the labour and the work-
ers of. the railways. But I would like
them also to respond to what I want
to do in order to bring about certain
reforms in the railways and to improve
the conditions that at present exist.
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The hon. Members must have

the complaints made against theh.::li.f‘-
ways and compl.al.nts against the rail-
way staff regarding corruption or other
thlngs. Well, 1f T get sufficient support
from' the Unions as I said before, L
do propose to do what I can for the
welfareA of the labour. If there is
corruptlox; in the railways, if there is
]eak:._ige, if proper facilities are not
provided to the third class passengers,
if proper treatment is not given to thé
third class passengers by the railway
employees, well the railways wil] get
a bad name and for that the responsi-
bility will be that of the railway em-
ployees. So it is for the worker also to
see that he behaves in the manner in
which he gives sufficient relief to the
Passengers, especially the lower class
Dassengers, he does his work Rroperly.
3e devotes himself to his work and
cgg':i ;eorted gr:gcgee hard_ work if that is

" .
conside railways.sary in the interests

A reference was made
the Madras High Courto ab;asghc;{
Nambiar and he said that no i

ernment servant who was ismi
should have been served witglsaméxs-:gg
notice before_dismissal. In fact there
Was a technical mistake involved in
it and nothing beyond that. The
position under the article referred to
in the Constitution by the High Court
Judge is that .no Government servant
may be dismissed or removed from
service or reduced in rank unless he
has been given an opportunity to
state what he has to say against im-
position nf the penalty. It means that
two notices should be served on a
Government servant before he is dis-
missed or removed. The first should
contain the charge-sheet and then on
receipt of his reply to the charge-sheet
an enquiry has to be ordered if
hecessary and thereafter on the basis
of' the findings of the Enquiry Com- -
mittee the competent authority has to
reach a tentative decision on the
penalty. The hon. Members have to
mark this observation specially—that
the competent authority has to reach
a tentative decision on the penalty.
Thereaftqr he is to be given a second
opportunity to show cause against the
mﬂlc'tlon. of the specific penalty. After
consndermg' his  explanation the
penalty indicated in the notice should
be decided upon and inflicted. So the
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[Shri L. B. Shastri}

mistake that the railway authorities
commitied was in not having served
Mr. Sambandhan with the other
notice ‘which should have indicated
the penalty which was sugggsted. So
after the judgment of the High Court
you will see that no injustice  was
done. It was no doubt a technical
mistake which was committed. The
o‘her notice was not served acqord}ng
to the provisions of the Constitution.
But that was only a technical mistake.
We admit that the mistake was com-
mitted and we have to make am_er;ds
for that. So at present the position
is that the orders of removal that
were passed against him have been
cancelled and the position which
existed before the issue of orders of
removal has been restored, and the
employee, has been given another onr
portunity of showing cause why ‘he
should not be removed from service.
When his further remarks are receiv-
ed they will be considered and final
orders will be passed. Well, 1 do not
know. but I shall look into this case
and his explanation personally. O
that I can assure the Members of this
House and if it is possible to take a
lenient view in the matter I shall
certainly do it, but we cannot just now
order his reinstatement without get-
ting his reply on ihe sgcond notice that
has been served on him.

The question of stock purchase was
also ra(ixsed. 1 shall not go into the
details of this ma'ter as Shri Vex}l_(at?-
raman has already dealt with this in
a somewhat comprehensive  manner.
I shall only say that as regards stock
purchase we have a definite set of
rules and we go by them. Qur total
purchases from our country and from
abroad range beiween Rs. 80 ani 100
crores. Our rule is to purchase from
the Indian market first and go in for
foreign purchases when the commodi-
ties are not available here. In fact,
we are for swadeshi and believe 1n
making the country self-supporting in
the matter of rollingstock as well as
its parts and components, but it will
certainly take at least four to five
years to manufacture all our require-
ments.

Mr. Frank Anthony referred to
several matters in regard to recruit-
ment. promntion and other things.
Well, it is difficult for me to say any-
thing just at present in regard to
those complaints. He also mentioned
a specific case. I shall be glad to look
into  ‘hat case personally. But it is
difficult for me to accept all the gene-
ra! charges he has put forward re-
garding and corruption and
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all that in this matter. As I am new
to this work I do not want to say
that all that he has said is wrong, but
yet I would suggest that perhaps a
certain amount of restraint even in
the complajnts made is necessary be-
cause it is just possible that what the
hon. Member has said may not be
absolutely correct. He has to know
the other side of the question and
then make such statements.
course the statements that he made I
know are against very high officers of
the railway. He has said it deliberate-
ly. but it is just possible that he might
have done some injustice to them be-
cause he ought to have first discussed
these matters with me and then if he
did not feel satisfied he had every
authority or every right to speak out
his mind on the floor of this House.
There are certain selection posts—and
it is necessary that many higher posts
should be selection posts. All such
posts are filled on the recommendation
of Selection Boards. If he makes any
suggestions for their improvement I
shall be glad to consider them. He
also said that a station master who
was arrested and who is now on ball
has been suspended. that is in «onnec-
tion with the accident that took place
near Bikaner. Well, that is a difficult
matter. I do not know if it is possible
not to suspend that officer if he is being
prosecuted because the general rule is
that if a railway servant, or any Gov-
ernment servant, is being prosecuted
by the police, if he is put in court.
tkgen the usual practice is to suspend
him. We are required to suspend
employees if cases are instituted
against them in courts of law against
their public conduct. These cases take
a long time {o settle and we have no
control over them. During suspension
the employees are paid half pay and
not quarter pay......

Shri Nambiar: No, Sir. Quarter pay.

Shri L. B. Shastri: Half pay—not
quarter pay as was suggested from the
other side.

As regards the abolition of Class Il
service, I am told that the Central Pay
Commission itself recommendied the
retention of Class II service. Certain
representations from Class II services
are under examination but this gen-
ral question of abolition of classes
deserves serious consideration and I am
prepared to consider it, but it may
take time. But as it has been suggest-
ed that this anomaly should b remov-
ed I shall try to see if it would be
proper to abolish these classes and if
it is in the interest of the Railway
Services as well as of justice to do 80
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I shall not hesitate to take steps in
the matter.

A complaint was made regarding
excessive working hours for engine
drivers. So far as I know under the
award of adjudication the normal hours
of work of engine crew are ten
hours at a stretch the maximum
being twelve hours. If that is so,
then I do not think the complaint
made is justified. The crew are also
given adequate rest. usually of twelve
hours, at their home station between
two trips.

Mr. Nambiar told this House that the
figures of temporary staff that I gave
the other day were wrong. I am really
surprised that he was bold enough to
say so because I still maintain that my
figures are correct. I must say . that
Shri Nambiar is not perhaps so pro-
gressive in the matter of figures—he
wants to remain a year behind. The
figures that he quoted were of the year
ending 31st March, 1951 and the
figures that I gave related to the year
ending 31st March, 1952.

Shri Nambiar: May I know if in one
year one lakh of members of the staff
were confirmed?

Shri L. B. Shastri: Why should you
be surprised if we do our work quickly?
You seem to object to that also.

Shri Nambiar: It is most unusual.

Shri L. B. Shastri: One or two points
more. One of the Members of the
Opposition especially came to me and
suggested that the bridge at Jogigopa
in Assam may be constructed. I want
to make it clear that I made some
mistake during the general discussion
on the Rdilway Budget. I perhaps
said that the construction of the bridge
at Pandu will start soon and may be
completed by 1954. I am sorry if I
made that statement—and I think I did
because it has been brought to my
notice. I want to make it clear that
the construction of this bridge is not
under contemplation at the present
moment. But in regard to what the
hon. Member said about the bridge
at Jogigopa, I wish to inform the
House that there are two different
sites for a bridge across the Brahma-
putra—one at Pandu and the other at
Jogigopa. The approximate cost of
the bridge comes to rupees seven crores.
The present ferry service at Pandu is
meeting the traffic requirements and
therefore the project for the bridge at
either of the sites is not being «consi-
dered, as I said just now, on account
especially of our difficult ways and
means position. But I do propose to
consider it later when our financial
position improves.

58P.S.D.
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Something was said about licensed
coolies, and it was suggested that
“begar” should be stopped. In the
connection, I want to make two points
very clear. One charge is that these
licensed coolies are sometimes used
for railway work and the other is that
some coolies are doing the private
work of the officers. As far as the
latter is concerned, I would like to
make it absolutely clear that this has
been completely banned and there are
strict orders that their services should
not be utilised for this purpose. As
regards the work done by licensed
railway coolies for the railways, I may
say they are paid for it and I think
tll:llere can be no complaint in regard to
that.

There are one or two other points,
but in view of the fact that my time
is up, I shall only say that I will look
into them. The question of level-
crossings has been troubling the
minds of hon. Members and I do sym-
pathise with them. I too have a feel-
ing that we must do something about
this question. Our real difficulty is
this: while we are prepared to pay our
share, the State Governments
have to contribute in the construction
of over-bridges and they have not res-
ponded well in the matter. I am not
saying this as a complaint. I shall
take up the matter again with them
and try to expeditée the matter. I
shall see that in big cities - like
Madras, Kanpur etc. where there are
no overbridges and the traffic has to
be held up for long and has thus to
suffer the construction of overbridges
is taken up soon and we construct
overbridges in as many places as
possible.

Mr. Deputy-Speaker: I shall now
place the cut motions to the vote of
the House. Shri U. M. Trivedi's cut
motions. The question is:

(i) “That the demand under the
head ‘Ordinary Working Expen-
ses—Administration be reduced
by.Rs. 100".

(ii) “That the demand under the
head ‘Ordinary Working Expen-
ses—Administration” be reduced
by Rs. 100.”

The motions were negatived.
Mr. Deputy-Speaker: Shri T. K.
Chaudhuri’s cut motion. The question
is: :
“That the demand under the
head ‘Ordinary Working Ex-
penses—Administration’ be reduc-
ed by Rs. 100.”

The motion was ﬁegaﬁved.
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Mr. Deputy-Speaker: Shri Veera- enses—Ad
swamy's cut motion. The question is: gd Sy mamstratmn be reduc-

“That the demand under the”
head ‘Ordinary Working Ex-
penses-—Admxmstratwn be reduc-
ed by Rs. 100.”

The motion was negatived.

Mr. Deputy-Speaker: Shri S. S.
More’s _cut motion. The question is:
The motion was negatived. “That the demand under the

head ‘Ordinary Working Ex-
Mr. beputy Speaker: Shri Meghnad penses—Admxmstratlon be reduc-
Saha's cut motion. The question is: ed by Rs.

“That the demand under the The House divided: Ayes, 74: Noes,
head Ordinary Working Ex- 257.

Division No. 2.]

Achalu, Shri

‘Ajit Singh, Shri
Amjad Ali, Jonab
Bahadur Singh, Shri
Banerjee, Shri.

Basu, Shri K.'K.
Boovaraghasamy, Shri
Chakravartty, Shrimati Renu
Chatterjea, Shri Tushar
Chattopadhyaya, Shri
Chaudhuri, Shri T. K.
Chowdhury, Shri N. B.
Damodaran, Shri N. P.
Das, Shri B. C.

Das, Shri Sarangadhar
Deo, Shri R. N.
Deshpande, Shri V. G.
Gam Malludora, Shri
Girdhari Bhoi, Shri
Gopalan, Shri A. K.
Gurupadaswamy, Shri
Hukam Singh, Shri
Jaisoorya, Dr.
Jayaraman, Shri

Jena, Shri Lakshmidhar
Kachiroyar, Shri
Kandasamy, Shri
Kripalani, Shrimati Sucheta
Lal Singh, Sardar
Mahata, Shri B.
Majhi, Shri Chaitan
Mangalagiri, Shri
Menon, Shri Damodara
Mishra, Pandit S. C
Missir, Shri V.
Mukerjee, Shri H. N.
More, Shri S. S.

[1-3 PM.
AYES
Muniswamy, Shri
Murthy, Shri B. S.
Naidu, Shri N. R.
Nair, Shri N. S.
Nambiar, Shri
Nathani, Shri H. R.
Nayar, Shri V. P.
Pandey, Dr. Natabar
Patnaik, Shri U. C.
Punnoose, Shri
Raghabachari, Shri
Raghavaiah, Shri
Rajabhoj, Shri
Ramaseshaiah, Shri
Ramnarayan Singh, Babu
Randaman Singh, Shri
Rao, Shri Gopala
Rao, Shri K. S.
Rao, Shri P. Subba .
Rao, Shri Vittal
Reddi, Shri Madhao
Reddi, Shri Ramachandra
Reddy, Shri Eswara
Reddy, Shri R. N.
Rishang Keishing, Shri
Saha, Shri Meghnad
Sathianathan, Shri
Shakuntala, Shrimati
Shastri, Shri B. D.
Singh, Shri R. N.
Subrahmanyam, Shri K.
Sundaram, Dr. Lanka
Swami, Shri Sivamurthi
Trivedi, Shri U. M.
Veeraswami, Shri
Verma, Shri Ramji
Waghmare, Shri
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Achint Ram, Lala
Agarwal, Prof.
Agrawal, Shri M. L.
Akarpuri, Sardar
Alagesan, Shri
Altekar, Shri

Alva, Shri Joachim
Asthana, Shri

Badan Singh, Ch.
Balasubramaniam, Shri
Balkrishnan, Shri
Balmiki, Shri

Bansal, Shri

Barupal, Shri

Bhagat, Shri B. R.
Bhakta Darshan, Shri
Bhandari, Shri
Bharati, Shri G. S.
Bhartiya, Shri S. R.
Bhargava, Pandit M. B.
Bhargava. Pandit Thakur Das
Bhatt, Shri C. S.
Bhawanji, Shri
Bheekha Bhai, Shri
Bidari, Shri

Birbal Singh, Shri
Bogawat, Shri
Borooah, Shri

Bose, Shri P. C.
Brohmo-Choudhury, Shri
Buragohain, Shri
Chacko, Shri P. T.
Chanda, Shri Anil K.
Chandak, Shri
Chandrasekhar, Shrimati
Chatterjee, Dr. Susilranjar
Chaturvedi, Shri
Chaudhary, Shri G. L.
Chaudhury, Shri R. K.
Chavda, Shri

Chinariza, Shri

Dabhi, Shri

Damar, Shri

Das, Shri B.

Das, Shri B. K.

Das, Shri Beli Ram
Das, Shri Ram Dhani
Das, Shri Ramananda
Das, Shri S. N.

Das, Shri N. T.

Deb, shri S. C.
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NOES

Desai, Shri K. N.
Deshmukh, Shri C. D,
Peshmukh, Shri K. G.
Dholakia, Shri
Dhusiya, Shri
Digambar Singh, Shri
Dube, Shri Mulchand
Dubey, Shri R. G.
Dutt, Shri A. K.
Dutta, Shri S. K.
Dwivedi, Shri D. P.
Dwivedi, Shri M. L.
Ebanezer, Dr.

Fotedar, Pandit
Gadgil, Shri

Gandhi, Shri Feroze
Gandhi, Shri M. M.
Gandhi, Shri V. B.
Ganga Devi, Shrimati
Garg, Shri R. P.
Garg, Shri R. P.
Gautam, Shri C. D,
Ghose, Shri S. M.

" Ghulam Qader, Shri

Gohain, Shri
Gopi Ram, Shri

" Gounder, Shri X. P.

Gounder, Shri K. S.
Guha, Shri A. C.
Hari Mohan, Dr.
Hazarika, Shri J. N.
Heda, Shri

Hem Raj, Shri
Hembrom, Shri
Ibrahim, Shri
Islamuddin, Shri M.
Iyyani, Shri E.
Iyyunni, Shri C. R.
Jagjivan Ram, Shri
Jain, Shri A. P.
Jajware, Shri
Jangde, Shri

Jasani, Shri

Jena, Shri K. C.
Jena, Shri Niranjan
Jethan, Shri
Jhunjhunwala, Shri
Joshi, Shri Jethalal
Joshi, Shri M. D.
Joshi, Shri N. L.
Jwala Prashad, Shri

Demands for Grants
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Kajrolkar, Shri
Kakkan, Shri
Kamble, Shri
Kanungo, Shri
Karmarkar, Shri
Kasliwal, Shri
Katham, Shri

Katju, Dr.
Keshavaiengar, Shri
Khan, Shri S. A.
Khedkar, Shri G. B.
Kirolikar, Shri

Kolay, Shri .
Krishna Chandra, Shri
Krishnappa, Shri M. V.
Kureel, Shri B. N.
Kureel, Shri P. L.
Lakshmayya, $hri
Laskar, Prof.

Lotan Ram, Shri
Madiah Gowda, Shri
Mahodaya, Shri
Maitra, Pandit L. K.
Majhi, Shri R. C.
Majithia, Sardar
Malliah, Shri U. S.
Malvia, Shri B. N.
Malviya, Pandit C. N.
Malviya, Shri Motilal
Mandal, Dr. P.
Masuriya Din, Shri
Mathew, Prof.

Mehta, Shri Balwant Sinha
Mishra, Shri Bibhuti
Mishra, Shri L. N.
Mishra, Shri Lokenath
Mishra, Shri M. P.
Mishra, Shri S. N.
Misra, Pandit Lingaraj
Misra, Shri B. N.
Misra, Shri R. D.
Misra, Shri S. P.
Mohd. Akbar, Sofi
Mohiuddin, Shri
Morarka, Shri

More, Shri K. L.
Muchaki Kosa, Shri
Mudaliar, Shri C. R.
Musafir, Giani G. S.

Mushar, Shri
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Muthukrishnan: Shri
Nair, Shri C. K.
Namdhari, Shri

Nanda, Shri

Nandkar, Shri A. S.
Narasimhan, Shri C. R.
Naskar, Shri P. S.
Natawadkar, Shri
Natesan, Shri

Nehru. Shri Jawaharlal
Nehru, Shrimati Uma
Nevatia, Shri

Pannalal, Shri

Pant, Shri D. D.
Paragi Lal, Ch.
Parikh, Shri S. G.
Parmar, Shri R. B.
Patel, Shri B. K.

Patel, Shri Rajeshwar
Patel,” Shrimati Maniben
Pillai, Shri Thanu
Prabhakar, Shri N.
Prasad, Shri H. S.
Rachiah, Shri N.
Radha Raman, Shri
Raghubir Singh, Ch.
Raghuramaiah, Shri
Ram Das, Shri

Ram Saran, Prof.
Ramanand -Shastri, Swami
Ramaswamy, Shri P.
Ramaswamy, Shri S. V.
Rao, Diwan Raghavendra
Rao, Shri B. Shiva.
Raut, Shri Bhola

Razmi, Shri S. K.
Raddy, Shri H. S.
Richardson, Bishop
Roy, Shri B. N.

Rup Narain, Shri

Sahu, Shri Bhagabat
Saigal Sardar A. S.
Saksena, Shri Mohanlal
Samanta, Shri S. C.
Sanganna, Shri
Sankarapandian, Shri
Satish Chandra, Shri
Sattyawadi, Dr.

Sen, Shri P. G.

Sen, Shrimati Sushama
Sewal, Shri A. R.
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Shah, Shri R. B.
Shahnawaz Khan, Shri
Sharma, Pandit K. C.
Sharma, Prof. D. C.
Sharma, Shri K. R.
Sharma, Shri R. C.
Shastri, Pandit A. R.
Shobha Ram, Shri
Shukla, Pandit B.
Sidhanarjappa, Shri

Singh, Shri D. N.

Singh, Shri Babunath
Singh, Shri H. P.

Singh, Shri L. J.

Singh, Shri M. N.

Singh, Shri T. N

Sinha, Dr. S.

Sinha, Shri Anirudha
Sinha, Shri C. N. P.
Sinha, Shri G. P.

Sinha, Shri Jhulan

Sinha, Shri K. P.

Sinha, Shri N. P.

Sinha, Shri S. .
Sinha, Shri Satya Narayan
Sinha, Shri Satyendra Narayan
Sinha, Shrimati Tarkeshwari

6 JUNE 1952

Demands for Grants 1334

Sinhassan Singh, Shri
Snatak, Shri

Sodhia, Shri K. C.
Somana, Shri N.
Subrahmanyam, Shri T.
Suresh Chandra, Dr.
Suriya Prashad, Shri
Swaminadhan, Shrimati Ammu
Telkikar, Shri

Tewari, Sardar R. B. S.
Thimmaiah, Shri
Thomas, Shri A. M.
Tiwary, Pandit D. N.
Tudu, Shri B. L.

Ukey, Shri

Upadhyay, Shri M. D.
Upadhyaya, Shri S. D.
Vaishnav, Shri H. K.
Vaishya, Shri M. B.
Varma, Shri B. B.
Varma, Shri B. R.
Venkataraman, Shri
Vidyalankar, Shri
Vishwanath Prasad, Shri
Vyas, Shri Radhelal
Wilson, Shri J. N.
Wodeyar, Shri .

The motion was negatived.

Mr. Deputy-Speaker: I shall now
place Demand No. 4 for the vote of
the House. The question is:

“That a sum not exceeding
Rs. 17,13,91,000 be granted to the
President, out of the Consolidated
Yund of India to complete the
sum necessary to defray the
cnarges that will come in course
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of payment during the year end-
ing the 31st day of March, 1953.
in respect of ‘Ordinary Working
Expenses—Administration’.”

The motion was adopted.
The House then adjourned til a

Quarter~ Past Eight of the Clock on
Monday, the 9th June, 1852.





